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MOTION RE. RULES FOR REGU-

LATING THE PROCEDURE AND

CONDUCT OF BUSINESS IN THE
RAJYA SABHA-—contd.

Surr M., M. DHARIA: Madam,
there is one recommendation made by
the Members of thé Committee re-
garding the even flow of business
between the Rajya Sabha and the
Lok Sabha. I woulq like to point out
that the recommendation or rather
the suggestion made by the Com-
mittee is not one which could be said
to be proper having regard to the
propriety of the two Houses. The Lok
Sabha is g representative body of the
people, where the representatives are
directly elected by the people and
naturally it is a House where impor-
tant Bills should alwayg originate.
Besides, this House is supposed to be
the House of elders. In case we try
to have even flow between the Rajya
Sabha and the Lok Sabha, then both
the Houses will mean a combination
qf the two and the Lok Sabha will
equally become the House of elders.
We should take into consideration the
principles and practices and so far as
the important Bills are concerned,
there should not be even fiow. They
should necessarily originate in the
Lok Sabha and then they should come
before this House of elders

It is true that the hon. Chairman
has to decide points of order and they
should not be challenged at the time
the decisions are -given. However,
these decisions are like judicial deci-
sions and many times they are refer-
red, whenever occasions arise. So,
there should be some procedure of
review of the decisions, not at the
time when they are given but after-
wards, in order to see whether the
decision made was correct or not.

There are certain suggestions mode
by some of the hon. Members which
deserve due consideration. Madam,
a time limit has been fixed so far as
private business ig concerned. This is
absolutely necessary; otherwise Wws
shall not be able to render justice to
all the Members who are having Re-
solutions or Bills. This suggestion is,
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would also like to point out Madam,
that even so far as the Government
Business is concerned, some time
limit should be fixed in advance 30
that Members wil] get opportunity to
participate in a justifiable manner.

Under Rule 226, the business before
a Committee does not lapse but so-
far as this House is concerned, ex-
cepting Bills, the other business lapses.-
1 think we should follow the Lok
Sabha. They have made necessary
amendments to their Rules and those
amendments should alsg be taken into
consideration. - '

Madam, as the time is short T
would like to conclude. I would once
agaln congratulate the Members of
the Committee for bringing such an
immproved Draft before the House.
There are various provisions which,.
as I have tried to point ocut in the
beginning, are of a vital nature. This.
House, with the help of these Rules,
will definitely represent the picture
of the people at large. This House
should always endeavour to come
nearer the people.

Madam, there are some othcr sug-
gestions which have come particu-
larly from the Opposition side and
those which are reasonable should be
taken into consideration by those who
have moved for the consideration of
these Draft Rules. Madam, I feel that
with the help of the new Ruleg the
Members of this House will increase
the préstige and dignity of this House.
This House has rich and great tradi-
tions and I am sure they will be
richer and greater in days to come.

Pror. A. R. WADIA (Nominated):
Madam Deputy Chairman, I have no
desire to take up any long time
because we have already had a num-
ber of long speeches and we have
benefited by them. May I congratu-
late 'you and your colleagues on the
very thorough way in which you have
done your work and produced a report
which certainly adds to the prestige of
our House and makes it _more demao-
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.cratic than it ever was? I was also
-very happy to note that the work of
the Committee was conducted from
the stand point of the House and not
on any party lines. That was also a
very healthy thing to be noted and
‘we are very glad about it. I think all
the amendments have been thoroughly
discussed by Mr. Bhupesh Gupta and
Mr. Nafisul Hasan ang our ideas have
been clarified on those points and
there is no need to go over them
;again. I do hope Madam, that so far
as these Rules are concerned, the
voting on the amendments will not
be on party lines but that each amend _
ment will be considered on its merits.
I do feel that several amendments are
-very worthy of consideration and de-
‘serve to be accepted.

There is just one more suggestion
I should like to make, Madam, not
merely a sort of rigid rule to be
incorporated but a sort of convention
to be established. I myself have felt
one great difficulty, When I come to
-attend a session, I have not got a
clear picture of the Bills and the
Motions that we are going to discuss
and those of us who come from very
distant places are not in a position
to bring all the relevant papers with
-us. It will be an extremely great
.convenience it along with the notice
of the session, the Secretariat of the
Rajya Sabha sends us a note of all
-the Bills that will be taken up and
all the Motions that will be taken up
during the session. There need not
be anything very rigid about it. Any-
-thing new that comes up may be
introduceq acecording to the exigen-
cies of the time but it will be a very
great help to us to know  what
Motions are going to be discussed so
-that we can bring the papers and
the Reports and we may have also
time to study them. That is the only
suggestion that I would 1like to make,
Madam.

Surr M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman,
1 take this opportunity of paying my
tribute to the Rajva Sabha Secretariat
which has been working very effi-
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ciently all these years and which has
tried to see that the rules under
which it had to work were adhered
to and minimum cause for irritation
was given to the Members. However,
I have to make an appeal to the
Members also and that is, they should
realise the difficulties of the Secreta-
riat also. There are at times situa-
tions when a Member does not like a
particular decision of the Secretariat
about this Questions or Motion for
Papers or about so many things and
insteag of getfing irritated we should
try to find out the reasons why the
Secretariat has been compelled to
take that decision and if we discuss
the point in question with one of the
officials of the Rajya Sabha Secre-
tariat I am sure in many cases their
doubts, their suspicions, will be re-
moved and they will be convinced
that the stand taken by the Secre-
tariat was correct. Of course there
may be occasions when we may not
agree with the decision or the stand
taken by the Secretariat but that does
not mean that the Secretariat is doing
a particular thing with a certain mo-
tive or anything of that kind. After
all, they are working under great
pressure during the session period
and they have to take so many deci-
sions. It is just possible that in a
case here or in a case there they might
not be taking an absolutely correct
stang as we might be expecting.
These things do happen but if we,
Members of the Rajya Sabha, and the
Rajya Sabha Secretariat try to under-
stand each other’s point of view I am
sure there will never be any occasion
to differ from the stand taken by the
Secretariat and the stand taken by the
Members.

I also want to pay my tribute to the
Secretariat for the work which they
did for the Rules Committee, for the
way they provided the necessary pa-
pers, the necessary precedents from -
other legislatures and tried to be help-
ful to the Committee to their utmost.

Now, Mr. Bhupesh Gupta has al--’
ready said that the Committee func-
tioned as a team, there was no pre-
judice and all the decisions taken by
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the Committee were in a unanimous
manner. After saying all that I fail
to understand how Mr. Bhupesh
Gupta found it necessary to give a
thirteen page note of dissent. That
again shows what I have been saying
about Mr. Bhupesh Gupta that he
works with two minds. On this par-
ticular occasion he had one mind in
which he agreed with the decision of
the Committee and he was one with
the Committee—ang in another mind
he thought that wunless he said
something it would not be proper
and so he took the trouble of writ-
ing a thirteen page note of dissent.
Now if we go through that note of
dissent we find that there ig hardly
any matter of substance. It is like
a running commentary on the decision
of the Committee. It also seemgs that
Mr. Bhupesh Gupta was not at all
particular about any change and that
is evident because he has not tabled
a single amendment, which means that
he accepts in toto whatever the Com-
mittee has recommended.

Sart BHUPESH GUPTA: Who?
Me?

Sarr M. P, BHARGAVA: Yes.

Suart BHUPESH GUPTA: 1 did not
have faith in you because you will not
accept my amendments,

Surt M. P, BHARGAVA: Well, we
tried to accommodate Mr. Bhupesh
Gupta in the Committee as much as
we could and he cannot have any
grudge that he did not have hig full
say in the Committee.

Sert BHUPESH GUPTA: I am not
saying about the Committee; I am
talking about here.

SHrt M, P, BHARGAVA: Here also
you have hag your 4full say. I am
attacking your thirteen page note of
dissent which is like a running com-
mentary on the work of the Com-
mittee, on the various recommenda-
tions of the Committee. It almost
toucheg every point where you diffe-
red from the decision of the Com-
mittee and where after discussions
you agreed with the line taken by the
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Committee. But here we find there
is a note of dissent.

Surt AKBAR AL KHAN (Andhra
Pradesh): We had his running com-
mentary for three hours in the House
also,

Surr M. P. BHARGAVA: Now I
will take up some of the points raised
by Mr, Bhupesh Gupta. First of all

Mr. Bhupesh Gupta complaing why
it should have taken tep to twelve
years for revising the rules. Well,

revising the rules was as much Mr,
Bhupesh Gupta’s work, as much my
work, as much any other Member’s
work as it was of the Secretariat,
What efforts did Mr. Bhupesh Gupta
make during the period he has been
here—and he has been here since the
inception of the Rajya Sabha—to get
the rules changed? Other Members
dig take some action in that direc-
tion but Mr. Bhupesh Gupta was
silent all these years.

Surt DAHYABHAI V. PATEL:

Silent?

Sarr M. P, BHARGAVA.: Of course,
he was silent about the rules.

Surr AKBAR ALI KHAN: Say
about the rules; otherwise he was
never silent.

Surt M. P. BHARGAVA: I am not
saying that he was silent in the House.
1 am talking about the rules at the:
moment.

Srrt BHUPESH GUPTA: I demons-
trated in the twelve years how you
could do your things even with bad
rules.

Surr M. P. BHARGAVA: It is not
a question of dealing with good rules
or with bad rules. Whatever the
rules were, they were there and we

were working under those rules,
What I am asking is this, Why did
not Mr. Bhupesh Gupta take any

steps to get the rules amended if he
felt that there was necessity for -
changing the rules? He has made &
big complaint about this aspect in his
note of dissent.
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against any individual.

Surt M. P. BHARGAVA: Not
against individuals; I am not saying
that. But you have made a com-
plaint that it would have been much
better if these rules had been chang-
ed earlier. I am talking of the
time factor. Now, you have been
here since inception and you have
never cared to take any steps to see
that the rules are changed. If what
you have written is taken as correct
I am sure you would have taken steps
much earlier. Vociferous you gare
and amendments you can draft in
plenty and I do not in any way doubt
your capacity to get the rules chang-
ed if you had tried. So the point is
that you did not feel any real neces-
sity or great urgency to change the
rules and so you were taking it as
quietly as any other Member was
taking and you perhaps thought, ‘let
the Committer be appointed as is pro-
vided in the Constitution and when
the Committee ig appointed we shall
see about it” Now having taken up
that attitude

Surt BHUPESH GUPTA: May 1
say one thing? We were particularly
worried about your Government
about which you need not be so wor-
ried and you had plenty of time that
way.

Sart M, P. BHARGAVA: 1 should
like to tell Mr. Bhupesh Gupta,
Madam Deputy Chairman, that if the
Government at any time felt that the
rules were standing in their way they
woulg have taken steps to get them
changed much earlier without waiting
for the advice of Mr. Bhupesh Gupta.
It was not that the Government was
feeling anv difficulty; it was not that
other Members were feeling difficulty.
It is your note of dissent which has
raised this question of difficulty. That
is what I am referring to. You have
said it in very strong terms:

“As a result, the Rajya Sabha has
had to face serious difficulties and
occasionally even frustration . . .?
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Mark the words: “occasionally even

frustration” Then it says:

“ . ., . from the point of view
of service to the people and the
country in the true spirit of peo-
ple’s mandate and of democracy.”

Thig is too strong a language. The
House will agree with me that the
position was not what Mr. Bhupesh
Gupta seemg to be making oqut in his
Note of Dissent. That is about point
number one,

Then in Chapter I he has made a
remark and he spoke about it also
which in my opinion is a very strange
remark. Here he says:

“l am not also in favour of one
person continuing in this Office for
a long time and, therefore, I would
have liked that no one should be
eligible for re-election as the De-
puty Chairman of the Rajya Sabha
for a second term.”

This is absolutely contrary to what
shou be done, In the first term,
whoever may be the Deputy Chair-
man—he may be a very talented
person or he may not be a very talen-
ted person—he or she takes time to
understand the whole thing.

‘Surr BHUPESH GUPTA: I think in
such a case the law of diminishing
return operates.

Surr M. P. BHARGAVA: I do not
agree. It is only in the second term
that the presiding officer can be real-
ly effective and show his worth. So,
to bar that the presiding officer
should not be eligible for re-election
is a proposition to which at least I
cannot subscribe.

" Serr BHUPESH GUPTA: 1 hope
this misfortune will not fall on the
present incumbent.

Surr M. P. BHARGAVA: Well, it is
a different thing. If unfortunately
we have elected some person who is
not worthy of the office, that 1s entire-
ly a different thing. But having
elected a person who is worthy of
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Surr BHUPESH GUPTA: My posi-
tion is not at all that. Enough trou-
ble you give by eleeting him and
keeping him for five years. Do not
prolong that.

Surt M. P. BHARGAVA: I will not
give that interpretation, as you have
said.

Tae DEPUTY CHAIRMAN: You
have said enough. I think you must
now listen.

Surr AKBAR ALI KHAN: Madam
Deputy Chairman, he ig not useq to
it, 1 beg your pardon. He is used to
speaking and not to listening.

Tae DEPUTY CHAIRMAN: But he
is trying very hard.

Surt M. B. BHARGAVA: He will
patiently hear me.

Surt BHUPESH GUPTA: He likes
my interruptions. He asks me to in-
terrupt.

Surt M. P. BHARGAVA: But I

.never interrupted you.
Surr BHUPESH GUPTA: I am very
sorry for it.

Sarr M. P. BHARGAVA:
-coming to Chapter V, he says:

Well,

“At present, the Chairman can
reject amendments to the Presi-
dent’s Address without assigning

any reason. I think this is not a very
healthy and encouraging practice.
The reasons for disallowing an
amendment, in my view, should be
given by the Chairman. This will
enable the member to know why
his amendment has been rejected.
The apprehension of arbitrariness
in the matter will thus be consider-
ably reduced.”

‘This is another proposition with which
‘1 cannot agree. There are certain

[2 JUNE 1964] and Conduct of Business 458

in the Rajye Sabha

rules, which we are considering our-
selves. Various categories have been
provided for where the Chair takes
the decision. Now, to expect that on
every little occasion the Chairman
must record his reasons I do not think
is a feasible or practical proposition.
What we have to do is to set such
conventions which will be workable,
Everything cannot be put down in the
Rules. It is not a question of ‘Do’s
and Don’ts’. No ‘Do’s and Don’ts’ can
be prescribed ror regulating the pro-
ceedings of any Legislature. Certain
things have to be left to convention
and I am very happy to say that all’
these years Rajya Sabha can be proud
of its conventions. They have worked
well. They have set precedents and
conventions which any House will be
proud of and I do not agree with the
proposition put forward by Shri
Bhupesh Gupta.

Then, he comes to Chapter VI. He
makes certain comments. I would
humbly like to reming him that there
is a body like the Business Advisory
Committee on which all that Parties
are represented. Shri Bhupesh Gupta
also takes part in it. They decide
about all the matters which will come
up before the House from time to
time. Therefore, whatever he has
said about Chapter VI is again re-
dundant and is not necessary.

Now, about Chapter VII, Questions,
he has offered his biggest Note of
Dissent. What is his point? His

point is: Do not include this item
for making the Secretariat reject
things. Do not include that item.

Now, on the one side he wants that
the Secretariat should be tightened
up as far ag possible. On the other
side he wants that the Rules should
be ag flexible ag possible. How are
the two consistent? Many of the
things to which he objects have al-
ready been there all these years.
There has not been a single occagion
when any difficulty arose about any
of the items which were there. There-
fore his remarks about those things,
about questions, are not very relevant
to the point at issue.
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That brings me to another criti-
cism about which my hon. friend,
Shri Dahyabhai Patel spoke and that
is about disallowing of questions. I
have already made some remarks
regarding the working of the Secre-

tariat in the Dbeginning. Ag far as
questions are concerned, there is a
certain procedure under which the

Secretariat has to function. A large
number of questions are coming every
day angd they have to be scrutinised
and admitteq or not admitted. From
my personal experience I can say that
there has never been any occasion
when my questions had been dis-
allowed and when I approached the
Secretariat the Secretariat was not
able to convince me, I thought that
the question had not been correctly
disallowed.

Surt BHUPESH GUPTA: That is a
good news.

Sarr M. P. BHARGAVA: But when
I contacted the authorities dealing
with questions they placed their point
of view before me. I can safely in-
form the House that there was not a
single occasion when I  was
not convinced. The percen-
tage of disallowed questions
is a matter which depends on
how the questions are draft-
ed, how they are sent and what in-
formation they seek. It is sometimes
possible that we want to get informa-
tion which has already been given or
we want information which is not
very clearly made out in the ques-
tion, or there is some flaw by which
they come under the category of the
various items under which questions
are disallowed. Mr. Dahyabhai Patel
the other day read out certain ques-
tions which were disallowed, Well,
he may agree or not agree but the im-
pression left on my mind was that
the questions were rightly disallowed.

3 rm.

Then on Chapter IX, I agree with
what Mr. Bhupesh Gupta has said
about the legislative business. We
must make efforts to see that more
and more Bills are introduced in this
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House. In fact there should be a fair
distribution of work between the two
Houses. Some Bills should be intro-
duced in this House and later go to
the other House. The other set of
Bills should be introduced in the
other House and then they could come
here. There should be distribution in:
such a manner which will keep go-
ing both the Houses simultaneously.
Members probably remember that
there have been occasions when this
House has felt shortage of work.
That has arisen only because of the
fact that the distribution of work-
between the two Houses at timeg is
not properly done, and while the other
House is too pressed to pass Bills, this
House at timeg starves for Bills. 1
again agree with what Mr. Bhupesh
Gupta says about the practice of rush-
ing through important Bills towards
the fag end. That again, if I may say
so, is due to the improper arrange-
ment of business in the two Houses,
No Member would like that any im-
portant Bill should be rushed through
and I think all of us are one with Mr.
Bhupesh Gupta when he says that
this should not be done at the fag end.
of the session.

Tae DEPUTY CHAIRMAN: Mr.
Bhargava, there are five more spea-
kers.

Surr M, P. BHARGAVA:
finish in five minutes.

I will

Then Mr. Bhupesh Gupta gave ano-
ther example in his own way about
acceptance and non-acceptance  of
amendments, and he said that instead
of calling it the Preventive Detention
Act he would have liked to call it the
Suppression of Fundamental Rights
Act. I would go to the other end. It
was very generous of the Government
to have called it the Preventive Deten-

tion Act. It could have very well
been named as the Prevention of
Anti-social Activities Act, and that

would have been the proper name for
that Bill

Surt BHUPESH GUPTA: Why did:
you not move an amendment?
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Surt M. P. BHARGAVA: Because I
.do not want to rub on the wrong side
ot anybody. Preventive Detention
Act is good enough. Why should we
rub on the wrong side as you wanted
t0? Where is the question of sup-
pression of fundamental rights there?

Surr BHUPESH GUPTA: I was in
the Supreme Court just this morning.
One comrade was arrested, 3 Commu-
nist. He had been released because
the Court found that the order was
invalid.

Snrt AKBAR ALI KHAN: Of course
the order may be invalid but not the
law.

Surt BHUPESH GUPTA: I
gave an example.

just

Surr M. P, BHARGAVA: The Sup-
reme Court are free to interpret in
their own way what they think of the
law. But that does not mean that the
law is defective. There may be an
error of judgment at times

Surt BHUPESH GUPTA: A person
was kept in detention for seven
months illegally.

Surt M. P. BHARGAVA: That is
what you think. But what the facts
are the House is not fully aware of.
‘We cannot make up our mind on the
basis of one side of the picture. For
arriving at a judicial judgment on
anything both sides of the picture
must be kept before us if it is expect-
ed that the House will take any view
on it.

Then on Chapter XIT Mr. Bhupesh
Gupta says something about motion
for papers, and his grouse is that all
these years

Surr BHUPESH GUPTA: Not grou-
se but complaint.

Surt M. P. BHARGAVA:
not one motion for papers has been
admitted. Well this is, as I have
been seeing in the House, a correct
statement of facts. But that does not
mean that all the motions for papers
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which were given should have been
accepted. There may have been valid
reasons for disallowing them. What
I want to press before the House and
appeal is that these are things where
we have to make attempts persistent-
ly and press for those motions for
papers which really require informa-
tion in the public interest. We should
all work for such motions when they
come. One should not take it up as
a party question. If really there is
any case where it is required, we
should all work unitedly and see that
these motions for papers are admitted
and the information sought for is
supplied.

That is all T wanted to say at this
stage.
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STt =fed fo o faoT ga AT T E
TR F a7 IFF a7 Qo A7 QY fAse
FT 707 g5 fear arar wfed 1 g9
I AT ST GREAT gW GET & qIHA
AT AEY § 98 'W T@ @uy “wge
w wg’ ¥ oy qor J¥IaT iy
TS & I3T gFA § | AILAT GRS
T JOT FT ATTT T & T gH A/
T & AEAT F AT 7RF 9X 7L T
17 giaa § 1 afET 8% zw avg #Y
oI SrAAT Aifed aifd 3w @ F
S FT SATET & ATET qIETS F AT
WF 13T H T WEAQA AT 954 &
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ITR }W GIA F FWA AT I AL
qra &1 919 W F1 ot 3¢ faar 9%
2R e avg ¥ #aAT formar< &y fawr

wE

T N & 75 AEA FF s wAr
¥ 1T ¥ fgas A-5ifwda; qo
AT &1 TIEQRT ALY § FIFT FA T TR Ta
gfaF1Ta) 3a®; g1 fed fe qq 718
fafiet 718 Tadt 521 2 ar & I
i w0 g fornd wadi Feat faar

“YHET §, a9 CHT gre ¥ 39 9w &
I &1 i 7 AIFTT ageqi 1§11
Fifed faad gra § 3% fuffeT &
fawi® JegT AT % | W 3] qg &7
1% wfgare =1 anfeq v gw ST
fufree & faar frdl e eama gt
ar f&dfr TwT grT 3R SR ER
&F | TOFT 7aeE 98 780 g 5 g ard
qIFTL F faqars F1E a9 FIAT A0
€, e @\ Faw =g wed § fr va fafaeex
F1 F3qT & fgars g4 3§ THL FT
TaFTL 1T Frfey faas afr gv 9«
Fe F GH W GETT A 79T 79,
T 837 F) 397 a5 fF waAt fefaet
T 7z Frdardy Y § faal s@ar wAgee
g TT I Tq AW F1 79T J& FAT
8| T I T AAATT TH 197 =i |

)

me w2 T o fewaya 37 g’

¥ T & I9F 18 ¥ g9T 4¢ 3ar § F
¥ faq agd & waa< fear qrar &
K Og W TE W owE qeE @7
feaswa gar & gAifau  ad SamEr ¥
saraT Wit fear s snfed i geme
Jrcha wigq aar fasnsfen wfead
F 3@ g7 ¥ Fegama A w097 FT
ifed (vt € faedy e aftw & am
¥ g garer fwar war 91 fF 79 faag &
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ord g &1 fegwmA giar Sfey wrfee
qA IF IqF qI F§ TS TET ZAT
gafoT ¥ era & fF g g% &
feaeaa & ary & gorsa & st =nfga
FifF 57 FE wger w1 qqr Gy § D
ATt F THT IGFT IS AT g ¥
7t faar o7 wwar § 1 gufag & s
fo warert & I3 wgT & Al F qC
¥ 7rd 972 7 fegFaA FTF 1 T
gx et wifed AT gEat s &Y
ST =ifey anf So gata & @ #
o I & g7 FT A7 9 |

7F uF-Afla Far § Fg e g
Aar & W g 78 & B o gy fofe
BT & a7 forg 9% ¥ o 'Y § A
AT & | ST AT WT TF GHTFT A
Sg fanfEr gy & Sae g w7 H
ATET GATAT ATAT & | TeE! @I
us Qav a@rar € gar 39T qrew
a1 fysgien mfwed &1 glwy 3q &19
FT ea1d w@qr =@ifed fr @as a1 .
FTAET Tl § T Mo ave o7 IF
fatfer & g1 =T wAgeroe fogifer
7&t 1 F1fET | 3w Taga ¥ 99 wliw
qied SEATERAT AYE ST ¥ A ¥
R ¥ ggg g1 W oA, AiF qar ¥ Wt
gs s o Pt gat fam ggandd
% faweft Sa®| IgwT oar woa g fw
ST OF W F THER F AN
gey faaT AT § ) 39 G F7 A1 |0F ;A
gfear Wsar 7 Y {1, wEaTT & faafr
T TT T AT U, a1 g1 awar g fEET
I T & wfer g€ g, dfww sg A
FT TqET JTgL @1 T4T 97 faqy ug
wraw Far a1 fe s agiwfa &5 §
Faa &l @7 wioat mfes ad g5
Y TR FT a7 gUFE T9qd g | gidr
ag afed ar i o foraeifea widifas
Iw & aray Qi =rfey o afea @
TR 1 wasre foifEn «<% @i
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TAT TAST T FIF AFAT F) FqH H
sraAr 3fad arg 781 3 gufae & Frgmr
Trzm agg#r saFE A QT g N
IqHT AT ZHAAT SATF TFT SATAT =0T 1
¥ATAA F U AR FiAT =TFA 5
ST AT 3§ qE AT AT JIAY H
fasaft R ag Igv ar F Juwdq
wres ® @A wifgd fr g9 awg
#F AT wr@are § w4 wAr =iy
T FT 39 JWAT T AGHT H
frararfY & A\ e e 7\ ug wfaw
- BT =it fF I AT F WA AT AL
ZaR faq o TIIT A A7 AT CHAAT
X § agl S 5 T2 Fww 399
frater

K § TAHGS FE X AR A TS
FgAT AT & Fra® 71T 0 gWiR wew
¥ wrfasrd &1 IuF AL W g ug XAt
Fifey fie wot @ N agy A § wwaT
ady wiy eas Aififsw 5wy =rfed
T q¢g A1 O T3fe At § A araaT
s qret ¥ B S wrsted & g
Fr s & FE AT 74 JET ], FoE
FEr AT g ATA & AT ST WiT A
oreft & for erdl vt % f54T s |
£ g T AT NICT & &€ T
TafT Jer Fuhs uTed & fdaw § B
fyszfen wnfeaT w2 }E fT g1 SO
AT I 1T HT AT TFAT AT 79T
FIE £ 1T Y T4 T IUF| HrEALTAY
F T THFGRT HCA BT FATAT T AT
=1 TN THGYT FLT 6T I AT F1E
YT HqTAT & T IHET HH & & FEATT
farar st sfed 1 fad Q8 & wawd
qT IGFT geante faat AT 9tfegy o7
FE FOET g% T[T FE AL 3 AT FIg
YT Y T FAT TS 3 | W FHE a1
Ty T a1 fafaee< & faars w4
HATAT § TN FHFT CFTT A 7 F)formr
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w1 0T § S f o wrma adaET § AT
39 ux fyersfen sofeud /) g
¥ ©rT FwT o= 91T sy w18 fafae?
F1€ T 91 g 29T T IUF| TGS
FIA FY arq AE FH S0AT 1 A A
friager & for ger A & firargfe wfey<d
F faaq et gar F0fEy

w7 ey ST & ary ¥ ag aeard
T gAT I A Ar 93T H BIE BT
78 § ST A1 3fvesir gar srar
a1fay #ify gw 2a¥ § & o T
urdf & IaF0 T d@ @ "y wrEy
qFr fRar srar & #ifE IgH ara
STIRT &, ITHT HEAr syAT g 1 oAfwA
Y BT ardf & qurgR & wFT S
¥ fax sw awa fawar § o faegw &Y
qrg T fgar swar @ 1 A @S
qTETT FATY Y 9T § =90 G F
SgH! g Frar sirar nfgd o § =g
ff #7 ¥ &7 sy gar § fS5av &
TSAaF 3« § 718 a8 faaqr & siar
FT T I IART T FT [eFT {797
sraT =rfed arfd ge uF waAr ATz
HF 9 §ST & AT TG G | g
gl & fF usT awr ¥ gaR a1 99
TEE & 1| gaTR TF ¥aw § AT W
g 7 wAr g A F @ a8 Fgw F
AT &9 AT § § 4197 921 F7 %
fear @ra, afwq swx gawr fyear
aifgy | Arw @wr § A amaar g
f agr a< o= /Y JegqT & AT T
o< g7 &9 fqwar §, afET asr aar
§ &7 A FA AT |y QT TGL AT
=gy A qa®hr AYFT famay snfgy 1

HIT F AT FO TEY FEAT AT |
fod gaar & Fgor 5 o o g
w9 qQ@ ITWe fFY  arad,
3a% ag gfeeswror gom w@ar =ifsd
fr ot fadiey aer & ses! s &
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STET WYET fFOT QU i A7 gy
9eT 3 I9F! &7 ¥ &7 7T feAr I
FifF 3aF a0 GeoT faear & & TrAr
ST §B AT § AHIT AT AT H IGHI
a g 9w & 4 Wi aEd
F1 a1 fae fa it o &0 g@r =1fgy |
g @Y & v wry oTi H ¥ g A
T T T G AT B AT 47 FAT
fas 77 Ty gf ;T 7% 9 F9 FG
M, A v § IAE iwT frar S,
afea ag wifgw gt =fgy v
fa<ie asr & saF 1 qur qur Wi faar
ST | gL U BgA AE] @
FIT T JI2 &, AfFTITFH T &7
gug qT F¥ | fafawT i oG °9g
gars @A F1fgg 6 sa § agt 73 T
FW & qi FAR! FAFFT FIST AN
FH F7 T8 @Y gl 1 3%
GFAT Tl HT FF TIq7 27 F7ET |
AF A0 gy FAITT FTA §
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Surr M. RUTHNASWAMY (Mad-
ras): The object and purpose cf any
set of rules regulating the procedure
and conduct of business of a legisla-
ture are to ensure efficiency in the
conduct of the business of the legisla-
ture, orderliness and speed in its pro-
ceedings because the object of a le-
gislature or a deliberative assembly is
to pass laws required for the good of
the country and to deliberat: with
a certain amount of Jeisure on the
grave questions affecting the welfare
of the country. There are only a few
observations which I have to make on
the Rules of Procedure that have been
presented to the House that spring
from my experience of legislatures
elsewhere and my own experience in
this House,

Madam, one of the first things that
1 was surprised by early in my career
in this House was when the Budget
wag presented for discussion. No
Minister made a motion calling for
consideration of the Budget. The

[2 JUNE 19641 and Conduct of Business 470

in the Rajya Sabha

Chairman came and announced that
the Budget wag for discussion, It ig as
if discussion could commence on any
papers laid on the Table of the House
without a motion being mede where-
as in every deliberative  Assembly
modelled on the paitern of England
every debate hag to be preceded by a
motion to be made either by a Minis-
ter or by a private Member, No doubt
there is a rule in our Rules of Proce-
dure that no motion should be nade
on the financial statement presented
in the other House. That does not
bar a motion for consideration of the
Financial statement. No motion affect-
ing the course or the details of the
financial statement can be made, but
no deliberative Assembly cannot be
seized of any subject of importance
like a financial statement without a
motion being introduceq by a res-
ponsible Minister,

Another point that [ was surprised
by was that debates are initiated on
points of order, I remember on one
occasion a whole hour or an hour and
a half was taken up by a debate on a
point of order. I wonder if it is be-
cause the first Presidents of our Legis~
latureg were lawyers who were used
to procedures in courts of Taw that
thege debates on points of order have
been allowed. The legislature is not
a court of law, The business of the
court is to arrive at the truth. The
Presiding Officer ig not there to or-
rive at the truth. He is to expefiite
the proceedings of the House. Po1_nts
of order have to be judged by him,
are to be decided by him but not after
a debate in the House. No doubt‘ he
must give reasons as far as pqss.ﬂ:.ﬂe
for his decision, but the responsibility
for taking decisiong on points of order
is his and his alone and it should 1.\0(:
be shared by means of debates with
other Members of the House.

Another thing that I was stru.ck by
wag that the Presiding Officer is in t}w
habit of addressing Members while
sitting. This, again, I trace to the
practice in courts of law where Jt‘md_ges
talx to lawyers and witnesses sitting
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down, But the practice in a legisla-
ture has always been for the Presid-
ing Officers to stand up and speak
which shows not only respect for the
House but also 1t has a very practical
consequence, an] tnat is that when
the Presiding Cfficer stands up,_ the
Meniber standing has to sit down,
whereag here 1 have seen on many
occasiong the Presiding Officer sitling
and Memberg in the House standing
and discussing the matter with him cor
witny each other, So although it can-
not be laid down in a rule, I think
the convention ought to be adopted
in this House ag in any efficient legis-
lative chamber that a Presiding
Officer, even when he makes the briet-
est remark, should stand up and ad-
dresgs the House. In Question time
may 1 suggest that the eye of the
Presiding Officer should range from
one side of the House to the other
side, We form a specirum here. But
unfortunately the middle of the spec-
trum or the right of the spectrum
seemg to attract the attention of the
Presiding Officer.

Surt M. S. GRUPADA SWAMY
(Mysdre): You have {0 pay the price
for being the first Opposition.

Surr M, RUTHNASWAMY: , There
is a certain price to be paid but I do
not think that the Presiding Officer,
should make wus pay the price.
Presiding Officer, in order tg be cffi-

cient has to chonse queslioners
from all sides of the House.
The suggestion is that his eye

should range from one extreme side
of the House to another.

And then may I be allowed io offer
certain observationgs on my friend,
Mr. Bhupesh Gupta’s statements? One
astonishing suggestioin that he made
was that the suspension of Members
by the Presiding
discussed, should be debated upon. It
is as if the sentence of a court of
law coulg be debated on by the law-
yerg present, by the jury men pre-
sent and also by the witnesses Per-
haps this suggestion of Mr. Bhupesh
Gupta ig traceable to the Communist

Officer should be '
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praclice where the sentence ig not by
a presiding Judge but by the whole
body of people, representatives of the
people who are calleq upen tg inflict
a senience and judgment upon the un-
fortunate accused.

Madam, I am quite at one with hum
in his remarks about the touchiness
of the House in regard to matters of
privilege especially as against the
Press. The House is a strong ernough
body, privileged enough bLody which
should not be touchy over criticisms
by Press. And any House. any de-
liberative Assembly, any Legislature,
cuts a sorry figure when it comeg into
conflict with the Press. So I hope and
trust that this House will always re-
frain from being very sensitive about
criticisms of itself or of individual
Members of the House.

And in regard to thp expunclion of
objectionable passages in the speeches
of Members, [ am quite at one with
the distinguished former Speaker of
the Madrag Assembly, who said that
before any expunction takes place, the
offending Member should offer an
apology to the House, As thingg are
now, the mast foul things are said,
the most offensive things are said, and
the presiding officer just decideg that
that passage should be expunged,
whereas the offence, the insult still
stays; the insult has been offered to-
the individua] Member or to the
House to the dignity of the House,
and the offending Member just gets
away with the passage being expung-
ed, and such passages being expunged
cannot contribute to the truthfulness
of the record of the proceedings of
this House. What I would suggest is
that the whole objecticnah'e passage
should be printeq in the proceedings
of the House and 'scored out in such -
a way that the offending passage may
be known to the people; let it be
brought to the notice c¢f the people
that that passage has been expunged
on account of its offensive character.
But expunction or no, an apology
from the offending Member must be
extracted by the presiding officer.
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Surt AKBAR ALI KHAN: If he
does not do so, what? There are very
good persons but they do not offer
apology.

~73

Sari M. RUTHNASWAMY:  They
must be forced to offer, ang 1
think

Surt BHUPESH GUPTA: Otherwise
he will act ag the Marshal,

Surr M. RUTHNASWAMY: I also
am at one with Mr. Lhupesh Gupta
with regard to the procedure follow-
ed on the admissibility of questions;
not only questions by him but even
questions by such an inoffensive
person like myself have been disal-
lowed on the ground that the matter
of the question is secret or confiden-
tial, or that it is neot in the publie
interest to answer these questions.
Now, if it is the Secratariat of the
House that decideg against the admis-
sion of questions on account of their
secrecy, or their confidential character,
or because it ig not in the public inte-
rest, I am afraigq our Secretariat s
taking too great a responsibility upon
itself. It ig not in a position to judge
about the secrecy or the confidential
character of a question, It is the
Ministry concerned, svecially the
Ministry of Defence and the Ministry
of External Affairs that ought to
have the deciding voice, 1 do not
know if it ig the practice bu}
T suppose our Secretariat consults
the Ministry in guestion before it dis-
allows these questions.

While I am with Mr. Bhupesh Gupta
in some of his criticisms of the Rules
of Procedure, I am not happy with
regard to the manner in which he
made his observations, and of the
general manner of hig speeches. We
are all glag that Mr. Bhupesh Gupta
has been returned to this House, What
would this House be without Mr.
Bhupesh Gupta? We wouid Jose much
of our entertainment and also much
of our instructiong although the in-
struction may be of a negative cha-
racter. He is the chartered libertine
of our debates; no rules of relevancy
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or appropm'ateness, or of tima seem
to bind him. Hpe can speak for hours
while we, lesser mortals, are made to
keep to the limits. But may I depre-~
catingly ask: Why does he shout at
us? He ghouts as if wg were at  the
Calcutta Maidan?

Sarr DAHYABHAIL

V. PATEL:
Force of habit,

Surt M. RUTHNASWAMY: Mr.
Stanley Baldwin, wnen he was Prime
Minister, had a coileague who hed
the same physical advantage which
Mr. Bhupesh Gupta possesses and the
consequences of which he wants to
inflict on other Memberg of the House;
he was in the habit of shouting even
in ordinary conversation, Once Mr.
Stanley Baldwin heard this Minister
shouting in the next room, So he
asked his Private Secretary to go and
find out what he wag doing. The
Private Secretary canie back and said:
“Oh, he is speaking to his constituents
in Edenburgh.” “Speaking to his con-
stituents in Edinburgh? Then why
does he not use the telephone?” said
Mr. Stanley Baldwin. Similarly, Mr.
Bhupesh Gupta seemg to forgef that
he Thas got the mike hefore him.
Why does he forget that he has a
mike before him?

In conclusion, Madam Deputy Chair-
man I would offer a friendly advice
to Mr Bhupesh Gupta in the words
of a poet adopted to suit here. “Beto
the gallery a little blind, and to our -
ears, somewhat kind.”

Surr P. N. SAPRU: Madam Depuly’
Chairman, the Council ¢f States came
into existence in 1952 and we are
framing rules for it iu 1964 for the
first time. This is & long interval but
I do not think that we have suffered
in any way by the delay.

1 have read with care the note of
dissent or, shall I say, the supple-
mentary note which Mr, Gupta has
addeq to this Report, and I must say
that, while I am not in complete
agreement with him, there are points
on which I do agree with him. But
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let me first make it clear that Mr.
Gupta’s point of view is not that of
a believer in the British parliamentary
system, He hag made :hat abundantly
clear in his note. He says that the
British parliamentary procedure
should not be our guide. He has no
particular affection for the Britich
parliamentary  system. He hag his
own system of Government in mind,
or legislature in mind, and he would
like that to be adopted by us. There-
fore, there is, to that extent a funda-
mental difference between our point
of view and that of Mr. Guptd. These
rules are meant for the working of
a normal legislature in g parliamentary
system of Government; they are not
meant for the functioning of a House
in a communist system of Govern-
ment. I should like to say that there
is a tendency—and I think Mr. Gupta
is right there—to disallow questions
rather arbitrarily. Questions which
should be answered are not always
answered. They are treated ag con-
fidential, 1 think almost everything is
not confidential in the world and the
Ministers should not escape by taking
the plea that by answering a barti-
cular question they will be disclosing
some confidential matter. It has been
particularly so in matters relating to
the subject of Defence. I have krown
in the pre-Chavan days questions on
Defence which were of an innocent
character not being answered on the
ground that they would disclose some
information which would be of value
to the enemy or which would set the
country on fire. I do not think that
this is a proper approach with regard
to questions.
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I should also like to say that there
ig much to be said for Mr. Gupta’s

viewpoint regarding the election of
the Deputy Chairman. The Deputy
Chairmap should be elected by a

majority of the entire House, by an
absolute majority of the entire House.
If you want that to be done, you
should have successive elections as is
the cage in the United Nations. You
may model your procedure on that of
UN. in this matter. But I
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c?nnot understand Mr.  Gupta’s
view that the Depuly Chairman should
not have a secong term. I shouid have
thought that a Deputy Chairman who
succeeds in the first term should have
a priority of claim. I think there
should be continuity in tne office of
Deputy Chairman,

I am glad that we are going to have
some sort of procedure which would
enable questions of urgent public im-
portance to be raised in this YHouse.
I know that constifutionally speaking,

the Executive ig not responsible to
this House. But in the pre-
British days, in the  Council

of State of which I was a member, we
used to have motions of adjournment
of the House and many important dis-
cussions used to take place on those
motiong of adjournment of ithe House.
The British House of Lords is a herc-
ditary chamber, a more or lesg heredi-
tary chamber, which hay a peculiar
history. 1t is not necessary for us tc
follow in this respect the procedure
of the British House of Lords. In
Ireland, in Australia and 1 believe, in
other democratic countries, motions of
adjournment of the House are allowed
in the Upper Chamber., We must re-
member that this House is an elected
chamber and fu.refore, to that
extent it differs from ths House of
Lords and the analogy of the House of
Lords doeg not holg good so far as
this chamber is concerned.

I should also like a convention to
develop which would make it possi-
ble or which would make it incum-
bent on the Leader of the House to
keep himself in touch with the lead-
erg of the opposition groups. Unfor-
tunately there is no one opposition
here and there is no one who can be
called the opposition leader, in
leader, in the sense that he is in a
position to provide an  alternative
government. But a convention should
be developed which would make it
possible, or which would make it
incumbent on the Leader of the
House to keep himself in fouck with
the leaders of the opposition groups.
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More Bills shoulq be introduced in
this House and more time should be
given to this House for discussing
matterg of importance. I do not see
any reason why the praclice which
used to be in the old British days
of formal introduction
statements in the House should not
be revived. Here at six o'clock the
Finance Minister makes a statement
in the other House, in the Lok Sabha,
and it is not very nice to go and
listen to the Finance Minister’s speech
there from the gallery of the other
House, and we have no speech in
this House introducing the Budget, 1
think that function can be discharged
by the Minister of State in the Finance
Ministry in this House, or that func-
tion can be discharged by the Deputy
Minister of Finance. It will give
somz fraining to the future Winance
Ministerg also. I think this is a matter
with regard to which there should be
a change so far as our House is coun-
cerned.

Next I come to the question of
defamatory statements, I think it is
very wrong on the pacrt of any Mem-
ber to make a defamatory statement
about any person, I do not like the
names of industrialists or trade union
leaders or of communists to be intro-
duced in this House, They are not
here to defeng themselves and care
should be taken to see that no dafa-
matory statement is made about any
person in a question or in speeches
made in thig House. 1 quite agree
with Mr. Gupta that there are occa-
sions when a Member’s or a Minister’s
private life affects his public life also.
We have had the case recently in
the British nation of the Profumo
case. Well there have been other
gimilar instances in Britizh history.
But nevertheless those cases are
verv rare and the flaor of the House
should not be utilised for making
vindictive speeches against persons
who are not in a position to defend
themselves.

May I say a word about privileges?
1 am not unhappy at the fact that
the law of privileges has not been

of financial
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codified. There are difficulties of a
constitutional and legal character in
codifying that law. If you codify the
law of privileges you may subject
yourself to the jurisdiction of the
courts, It will be unfortunate if we
come within the purview of the
courts because the privileges are the
fundamenta] rights of the Parliament
and you may have a conflict between
the fundamenta] rights of the citizens-
and the fundamental rights of Parlia-
ment, I think the present position
which lays down that our privileges
are the privileges of the British House
of Commons is the right and proper
position and we must be careful not
to abuse this right of exercising our
privileges, I have a great deal of
sympathy for the Press. T think that
in a democratic country it shouid be
open to the Press and the public to
criticise Members of Parliament,
Ministers, those who are functioning
In this House freely and it ghould be
on very rare occasions, if at all, that
we should exercise our powers under
the provisions relating to privileges.
Here, there is a tendency to refer
everything as a sort of breach of pri-
vilege. May 1 say that in this res-
pect the Communist Party, of which
Mr. Bhupesh Gupta is the leader, has
ot shown much discretion? Many of
the cases which have come before the
Privileges Committee, many of the
cases which Thave been rveferred
to the Privilegeq Committee are by
Mr. Bhupesh Gupta or his Party. T
think, therefore, greater discretion is
needed in dealing with this delicater
question. ‘

Sier BHUPESH GUPTA: You know
the nature of the cases.

Surt P. N. SAPRU: Yes, 1 know the
nature of the caseg and T think that
those caseg should have been treated
in the right hearteq spirit. )

Surr BHUPESH GUPTA: One day
we criticised the Birlag on the Viviam
Bose Committee’s Report ang on the
basis of that some paper wrote say-
ing that we were doing it because we
were inspired by the Chinese. Don't
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you remember this case, in 1962 or
19637
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Surr P, N, SAPRU: The law of de-
famation, the law of libel and the
law of slander are there to protect
individuals and Members should pot
use the privilege issue tp protect -
- dividuais, The privilege should be
used to protect an individual from
undue interference with the due per-
formance of his duties as a Member
of Parliament. T have not got before
me the observations which Mr.
Gladstone made on a famoug occasion
in regard to privileges but he was of
the opinion that thig right should be
very very sparingly used. It is hardly
used in Britain and there is a tenden-
cy in this country, I regret to say,
evident not only in this House—i!
ig evident in all the Legislatures of
this country—to misuse the right of
exercising this right to privilege.

Then I shoulg like to say that my
friend, Mr. Gupta’s suggestion that a
Member who continues to disobey the
Chair should not be removed by force
ig ridiculous. I use the word “ridi-
culous” deliberately. If that sugges-
tion is accepted, work in this House
would become impossible. It would
be possible for Mr. Gupta or any
Member for the matter of that, it
would be possible for me fo squat
on the floor of the House and refuse
to get out and the House will have
to adjourn. I do not know how long
the adjournment will last. I may
squat for one day, two days, three
days or four days,

Surr BPHUPESH GUPTA: We may
send Mr. Ruthnaswamy with Baldwin’s
book to persuade you to go,

Surr P. N. SAPRU: 1 think we
should have our own police under
our Chairman to deal with cases of
this character, but rank cases of
indiscipline against the Chair must
be strongly dealt wilh, the Chair’s
authority should be respected. Often
it ig said that the Chair gives wrong
rulings. Well, it is the privilege of the
Chair to give right rulings and wrong
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rulings. No one ig infallible,
possible that there are occasions
when the rulings of the Chair are not
correct, We have just to submit to
those rulings because even the Sup-~
reme Court cannot say that its rulings
are always correct. I know of cases in
which eminent jurists think that the
Supreme Court has gone wrong and
have expressed their comments in a
free manner in legal journals on the
merits of the judgement. But there
must be respect shown to the Chair
and we must assume that the Chair's
judgements are honest, The assump-
tion underlying some of the obser-
vationg of Mr, Bhupesh Gupta or
men who think like him is that the
Chair is deliberately dishonest. That
is an assumption which is fatal for the
working of a democratic government.

Surt NAFISUL HASAN: Nobody
should even think in those terms.

Surr P, N, SAPRU* e should not
even think along those lines; it would
not be proper for ug to think along
lines. I remember Judges giving
judgments which they regret after-
wards. After all, they are human and
to err is human. It is impossible for
everyone to be infallible and, there-
fore, the suggestion that thers should
be no provision for removing a person
from the House, if he disobeys the
Chair, is something which should be
strongly turned down by the House.
Unfortunately, we have not got it
turned down, Mr. Gupta having moved
an amendment to that effect but as he
has made the suggestion and his sug-
gestion may be taken up at some
future time, it is necessary to speak
strongly on this matter.

It 1s

4 pov,

Then I should like also the work
of this House to be better regulated
than it is at present. We find that
legislation ig not introduced in the
first few days. Unimportant Bills are
introduced here and we spend two
or three days in discussing a very
minor Bill just because there is no
work for the Council. I see no reason
why Bills of a non-financial charac-
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ter—I want the financial power to re-
side solely and wholly in the lower
House—should not be introduceg in
House-—should not be introduced be a
better distribution of work. What I
have notideqg is that towards the end
of the session we get a number of
Bills and the Business Advisory Com-
mittes allots one hour gr two hours
for a Bill which requires real consi-
deration. That sort of thing should
disappear and that will disappear if

~ the Ministry of Parliamentary Affairs

will be vigilant if the Ministry of
Parliamentary Affairs will know how
to do its job properly, if the Ministry
of Parliamentary Affairg will ce-ope-
rate with the Businesgy Advisory
Committee and ensure that the House
gets a proper chance of discussing
questions.

We are, Madam, Deputy Chairman,
a revising chamber and we shoulg be
in a position

Sur1 BHUPESH GUPTA: Where
de you get it? We do not have it in
our Constitution.

SHrr P. N. SAPRU: No; but that
is the constitutional theory of a
second chamber. I am of course not
familiar with the Communist theory.
I can only talk in terms of democra-
tic theory. We apa 3 revising cham-
ber and it shoulg be possible

Sur1 BHUPESH GUPTA: If you
accept in theory that you gre a revi-
sing chamber, you cannot demand
legislation being introduced in this
House because in that case your role
of revising chamber does ng more
exist since we will be taking up legis-~
lation in the first instance. I feel that
the theory jtself is wrong because...

Sur1 P. N. SAPRU: I know it is a
very subtle argument but Mr., Bhu-
pesh Gup*a knows that the House of
Lords ig regarded a5 a revising cham-
ber ang yet Bills are introduced in
the House of Lords,

~
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Surt AKBAR AL KHAN: it is
only a technical exprassion.
Surr P. N. SAPRU: We are a

chamber which can revise the work
done by the other House,

Surr BHUPESH GUPTA:
other House can also do
thing,

Surr P, N, SAPRU: Yes; the other
House also can do so. But We are
an indirectly elected chamber and
therefore we cannot clajm exactly the
same status as the other House which

The
the same

is the direct representative of the
people.
Surr NIREN GHOSH (West Ben-

gal): We represent the States. Either
abolish this House or it should have
full rights. It represents the States
which comprise the Union of India,

SHRr P. N. SAPRU: Quite s0. We
represent the States of India but we
do not represent the pbeoples of India
and I should have thought that the
Communist Party of which Mr, Niren
Ghosh is a leading light—I do not
know whether he is of the Moscow
Brand or of the Peking Brand. . .

AN Hon. MEMBER: Pek'ng Brand.

SHrt BHUPESH GUPTA: Indian
Brand
Surt P. N. SAPRU: I am rather

nervous of describing him.

Surr NIREN GHOSH: Home Brand,
Dr. Sapru.

Surr P, N. SAPRU: Home Brand?

SurRr BHUPESH GUPTA: Mr. Ghosh,
I can tel] you, ig Calcutta Brand.

Sert ARJUN ARORA: You
Bon}‘bay Brand, Dange Brand.

are

Tue DEPUTY CHAIRMAN: Please
let Mr. Sapru finish.

Surt P, N. SAPRU: I am glad that
Mr. Niren Ghosh has stood up for the
rights of an indirectly elected House.
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I should have thought that as demo-
cratg we would take the line that a
directly elected House, a House which
is in touch with the masses. . .

Sart ARJUN ARORA: We are
elected by the people who are elect-

ed by the electorate which elects the

Lower House.

Surt BHUPESH GUPTA: There-
fore in our case democracy is teles-
copic.

Surr P. N. SAPRU: So we repre-
sent what I would call the federal
element in our Constitution and there-
fore 1 should have thought that there
can be no comparison between us and
the other Houze. We should know
our rights and we should know our
limitations and we shoulg so work as
to make this House a House which
really contributes something of value
to the nation. Tt should be z House
which must not be regarded as a
superfluous commodity or a superflu-
ous House in a big country such as
ours.

Thank you very much, Madam,

Deputy Chuirman, for giving me this
opportunity to speak on this.
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arar | JYr sgrag € f A § T
#F war § o1 ard 3y & A WiF o
qrat & T ¥ s € AT At S
o & W I LN Frore fear w7
formay wegafa o AT avw & |9
£ .

A AETN ARAT /Y ¢ AT FHT
F6 @rzed ¥ HA 8 |

WY Wege qAY | S
AMAGATAY T FT AL
FX T &t 43 § | FRYEH FAS
qE e Al F TARTR a9 FTHE
# #1737 78T F THITR WR FATT ¢
A # F1§ awg 9df wnaa 5 /v w2
FY ARERIA &I § A=A A
a1 agAl F AR FQ § SR
i gx gifvw aff & fw o @
fo 3o w7 ave T ST wr ¥ SEH
JART WL F WA L.

o AR FOA: T q FREE-
gUd ¥ WY MEE wHSHT awdIT
FLW@RE 7

s WSS T o WTT AU FHVA—
T sef

sitfg % mrogt MY & FREgT §
#§ wighzy foir & ﬁiaa‘aja-gffa
fs Tur wlTHT AR T | WL WY
SICANRC I ILC A (A B (S
T A N qH THFT TATT AL
F a1 gAM@ AT WA g | 3H UFSHC
¥ Fyl faawd wrdt & | a1 A8 SAwT
eF gifed & v a7 awt 93 & f¥
a1 & far w2z &1 qEw & forg faay
%z fed o v3 ¥ SuY vI% W ¥ Wiy
FIE FIETRT a1 A4S g 1 W TE
I OHIGE woA qaifew # oW wE
T 307 § | BT ALY (BT F 51T Ho=T
ardf ¥ =X fendy w3 o 9 gA-
T § eEY @y wifzw fr wifge
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R ST N AL AT § ITAR A T F A
& foraaT g arofie 37 § AR forten
qTE FTHY 9 § % a7 QT em T T 6
X qaer § wd | afdd 7y &war
srat & f owe A waT @i wE,
wqy wnet & gufae fv 9y veam) §
f gRIT THE1 g1 3W ¥ fay @ga
TEL § A1 ST HAT FT AT IO TFT
F foro W fueray € f 2 Y o1 4
afsoeg A9 & % 9T IuET AT
feoqofy ¥ & W FYAT T AT IF
w9 3Y A% ag7 w1 v ared oiferar-
Feuw g A snad T foed § 1 gw w18
foqar #87 © & D1 2oy quav
F &, U ST ITF IO g, TF Ay
Y WreAar & afww # g €Y Avwar
agifs #1% awe W fF IO am@i &
HIEF GIT ®Y TH BV & FF Samay
sfasT gifvm g1 wfase w1 fayr
Sy g 1 mfawi gufan fao s &
for go oW TH EE FERT AT HIHIT
TS AT & SoF) afeqt va% wwA
AT WE, IHH! FUIT X &9 R qEE
F Zodw & fAC q7F FT @ F
for &tq w17 & @ § N s
FATET HEFT F FH AT GFAT § W07
FTFTT AT 5T A1 F1 §F | A1 w08
awg w4t fF I AT /WA 7w |
WX gH TEEH F AT § a9 o7 Ag
g g% £ fF owme gy arelty e
AT Fgl w1 ARFRN F@ & qw Wy
EHINT A8 €F & | UF ) 78 70 g oy o
F grad ammd fecft Jgvmy arfgan &Y
FATIT & FATAT ITEAT 9T |

Zgd ATy o\ FPAT AR § A 4G
2 fo waw Ty 7 Afvedww & a1
N wE AT fomar gz gaTy uHo
Yo ATTAAT FIER WY FIF 97 4T T
f 7o faer g1t amAd AC, ¥9 zuT
WY, T8 257 WG | FFIYT A0, 5
ELEEA LA HE e I ARE I 1 5
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yifFaTdiz OF § AT gud ) foed €
TS {AT g, AT gar g, gIife guw
IAF F TR FOAGAT § | FE qF
7@ f& g ag =t glar 4t fF ==
T AT FHAT @9 FIAT qFAT &
ST ST FAT & AT AT § I3 qriear
#or T ) dfeT 7w @ 78 717 oA 3o
guF g1 THT | Ar@l T94r U5 aut
T W & T AT E 3@ TE G IO
i€ Fra FT AT AC § | G qF Ty
€ arear 6 81§ ag 7 F7 W@ 97
f& &% taT Ty fawrera wifye faad
g & qdft J=AT F fewrm & 7g =Wo
fer 77 grow aFT AL &, T TF BTG
¥t Y § Jar 5 qoefc agg &
wmrar fa & gud) ey 98 wwadar
218 F 7z nF w5 3 gr99 7
AT qHFTT 73 o0 fF o awd v
I TZT AT IF § | TF & €39 &
TETHIT F # AT WX qeF §F fau
%o § TIQT AfAFeTw= H1 A4 & fqu
T 1 zafae 3 Arevfas A ¥
A7 G 71T 9% ) TE FH-4TI § IHY
TvEaTeq § fa 91 g5 oo e g 5 ag
SEA FZAAT AEY |

A A F SAFT AR S §@
T 1 JY i, ALAH e F AfleT
gfean & sma & G afed savgraTa
JgE St g9 937 30 ) FE AN AT
uTEw F TR & fF qE ot Sy
F1 7rF7 fear s afsw afe w0 &
& qa 7@ &, Mg a7 HeFdT A&
¢ zafaw wa1 i w#r adt fear wor )
¢ faeaft & art ¥ oF avw ¥ a9, &
I & 7A@, SeEfFgavy & qreft O
WRY  HIF UT5 WA &) 297 TgAA
JIAT FE AT W & FEl SATAT AR
qrdY HIAaT & 1 FAAT qET A qF
FATI 4G AT | & qawar g 6 wew ¥
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Fadtat wrY wifey f o& At v
F1E Gra¥ gz ITATE T2 fF T 7
fear se & ag At fgar s atfeg
ag wrET AT A% wmar | F o A
quefk arga & arq fawts 7 §
fr gfar 3=t & fF wr7 ard &, fraent
mifear &, frad AT E fae sy 9o
F €A A awd o, i 9% @ g
AT IX TS 3:@ FAT AT IFN HCAT
ara F | & wwwar g 5 wog § oAy
T 1 AT 1Ry fa SuAa gz a an
fedt 3w grfgar &ar wfgan v
21 39Y WK Fig ATIT TTAETET FE
f& N oy wyF = arfefaie Far
ATZAT & T TuH( AFT & H IHHOF
&t AT =1fRw |

T FF F| F FIAT  ATEAT § A
7g g fF wiTnaT quEg § aE N a8
a1 F1 5 T Faeaw feawea gar
N a1 fLoiFe goT 99 5wET H 3F
ZAT W% gATE ST T S FEy SHH
ol 7T a7 § | F WSl FEAT WEAT
f& mifaw gara aaf fag o1 £ 399
e 9 wFag g1 SFA E 1 IFAT
was ug § fv W gz oA
faw remwT gifad wwAT TrEar €
zue g8 f& mum afor a1 oo ary &w
F| TR fEaTT =TNgAT § WL A
ug f5 avTY & 1 @2 g1 AT 1 A
f& sa% U9 ¥ #7 & wWr & WY 9
qva7 Iu qATH F wfww & gua afeat
IGF [IHA ATAT F1GAT & | AH TH F&A
FT HFQ7 g7 qO0 qeg 5 G &
feft Iuhn aifgar & wfem oo
awfas Fvaa F) a9 feayar agar
g fo 9 o @1 & foro agq &1 fwm &7
T A ag mar 1 HqaO, sTaAfvEr
T TH &7 ST AT &, OET &1 AL HH &,
THY o Feo &, 71 e § W fFaFk
FA £ AFA & A7 wrg w{w AT
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g0 71T fza 1€ 7 F1$ TFIEAE,
Fepr-foooft #30 & AT AW ST oY
T8 99T #77 € 9 €1 0F FH F qIL
FEFgrag g aTra Ay FrFiforor
g1 adr 7 & {6 7T 97 9% w7
TR 34T @ D Fawr wiT srafwar
# $E! SATGT ATTT U FFT FATAT sqF
A weA el aifad 2w AR Sad
frosifaw &1 207 8 sH gaa
aara 1 F\fore 1 @) w57 fgar T fF
aw & o AL qifega FuvEw F97
#7 Fifmw #7 .

ot SETW AT Y FIAE

ot ot 7

W owgs W :owdr W fEg
Zar g. .. a1 w31 mar fE AfE sas
afser® geqidew A & zafaw zoer
ITAT AFY I AT qFAY | Y g7 @47
Frforer &1 M faai arar  feggan
FA0 | T AN AT qIFT JATHAT AT H
g faar | 3% d92fege #7 aga agr
T & AT H g1 ofaFrd a7 99w
FA TMEAT F1T | A FHHT FAT )
T A AT § IHAT §29 T GT
=% foez ¥ fuge & B2 ot ST
FAET wq0 F1 ol afefrse
famar g M 9fwe faaay & s N
+YF ST F qTAT AT 457 & oA
7g Fare 5 3¢ fpaar wede faan &,
Fut faar & 1+ Fa {7a7 & W7 399 98
394 % foee foar ov F o
Fgy € f& ag ofeqs gE F7 Tl
#1491 2 daq AarET odere | wft
A% IAF[ F9 TAY AT ATAT § | AL
a1 qIAT |7 A4 a1 J7 497 [/AIF FG
e 5 A0 qEF § qgewr w9 f
FAT FLAT AT §1 AT 7 q919 HT
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gawn fegmare  #< foar wr | few-
qATY FA FT I3 g & A qar f&®
WNTAT A8 FLATT & foF T §Fefae
F IT FT T A FO A FO AT AF
gFar  &—— AL A ara a9y A8,
T W 47 AGY | gAfAC F wq FIA7
g1 § 5 waret #1 gu-are # faww
FTATHAT & qF AT T & § AT |Far
g | FTE W1 THAT F AL A g7 e
AT Fifwaq § gawT AvaT gr ar §
WIAQT § fFT 59§ Wiiwfead &1 aag
W ¥ fou w2 ol 71 9ig 3 & fag
TN UF I F A3 IV IGTA7 TAT BT
FFT o AT Frga § HLAET i ay oe-
I T@ A AV &, a1 H1 AAAAT G|
aR qrEF agt Wy § faad v
fsamat & g1 1 wme fge
Arfgear ai@ SrF AFFT FHIFT £ 37
a<g & feamat T A T H qoH
F |19 1T 730 § | Foawr i areqs
fewa & 7 g1 ar g &1 qifadis 7 g1
fowq qoF &1 9967 @war § 94 §
FET AE FAT | AfFT OF AYHATT
fegoela @7 A 79 F gra9 §
TR FEAT & ) 3T F 419 TR
FAT & AT AT &7 & K
FTAMRr FET 2 5 gEfgarfaet
geifede IHFTACET HT Fa79 [IT AT
AT §FAT 8 |

Y q1q T AT F L # K
7g g1 F1gar g % 94 a9af a8 &
f& T § 3o §AH X AT HT &
a1 gar Wy gay & 5 f5ay feq samr
AHHTT T | JTAIST AT GI1AT & A8
AAMAT FT AT AT HAHAT F W TH
418 § I ¥ &7 0y Z@n & {5 a8
73 T Fuyed safae fr AT
6 98 AT fF AT STRIGE @r
AT Y < 1Y § av § ag qwsray or fw
FAET o1 fawifza 3T fF s
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T7EdT & FF A F1 ®1Es F1 A1 10
T ATC T IR AT FG I | FT TG
gx fe7 & 7gw 909 FowRd eaT
f& a7 =17 FrIw F CSARTU FAL
graE AT FAA Z1 JWT g
T8 FRdEaT 5 fos aw 7 f5 go-
¥9q I MY ITH TG g FiE
AT EST ¥ G AT EH | THF qE A
& g fr ferge argw qu a agsr oy
ST IHEFT AFET B AGE HWAT
A AT o a7 5 g7 AL § TR 7Y
THTE TBAME g F7 957 fF v 7¢
fr7 gwEe Fowad AEAwR TEF fF
at fae qT oy i & & 9 F arAn
Y AT ard §) I+ uF faee &Y, suaT
aF AT g1 aghar 9v & me Afew
FURAT | AT AT JIST & ATHT AT
W1Q AfwT g WY A7 qgaT ag g fF
#5 faaa we Mfeg gor=a ko ar
a7 % g7 fafees qrgg ¥ —— T
A& 7 A fafaweT qrgg T —— 947
TATAT T & TAT qE v Z1C |
A T H o3EA S FIE FT qassy
39T =rfee AT AT A % quAT AT e
FI FASAT Y FfFC 1 FEY /A A
FUFAT F A1 H § 9173 & fr 97 aA)-
O AT AT 4 iET 99q
=% SATHT qrET F I A6 9Tt g
&1 7§ AT aedzdT 51 A9 g
O FAwEA 9T wd 9 § 1§
AATHT AT F HAFT F7 9T A8
FIAT Afea § gTeaNEq FE7 {F &7
# f1E Aanzw G gy g R oA
U HEW FI19 21 f99FT areaF uF
Gifeefrd 21, ftar aqreers oF 6F 7aa
g g1, fawsr wae ganiv gy arfa 5
T 9% qCI5T; g1 SN aeIHz Ty 17
- qrEgEt ag g g

L uF AR AT fear =g g
Biftsaa @afrarm a i s9 8
FHIFFA A ATIZE . ..
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ITGNTETEr  H1T F avg fade F
fao &

stggRad . AHg A
gm fsg 3 g | UF 33 & fy A
gw F6T W & 1 5 oF 3o & A
afes aromem 1398 #3 3w & AT AfF
FE W & AT SATET {1 T 7 W
Fargan § | gufau FE i E A fFUs
ZEL AT AVAT AT G qwH W AT g
#fgq f5 &wrd fg=r &1 o fegeamt
F1 W7 S AT @ AT K9 A
ATE TG GERT | HA AL o
gfaar o<1 g T GT & 97 Iefau
FEAT § % o7 IF #13 &wg TG @
ot A wuw # fHdT #) i a8 wnw
AT R g7 BT 75T ST SF T 7T
1 FE F% wRAT q AT gav B wwer
i agd avaxt £7 Wl § | wATFE
AT fg=t & aiwar g aY g5T waa |
HFIT AEAT & 1 GAT & OF eI
EERACCIEIE -G oA I TRt A
ST § 1 A A5 14§ TEE AT AT HT
7Y & AU A £ ATH € ORT '
g1 faar 9o fF o Grav fam a4
# gFAT A, GHAT A GHA Fb |
oG FZT GAT TS O F { ArAAw g
a1 agr grn afew gz qufra & 5
F qgaT AT &% AT AF I GHT
gRIT |

nifas oF fadz F1 o5 qafor $3&
4% AT | WIT 90T § o OF B
ZEH & | UF TIC g[ST FeATar @ A7
UF AH7 ERY FEATAT § T IEH 7
fataeze =rgarm fveY a<g 7 savedy
FL AL 97 fEgams A1 FifEsa qiaa
s RFAT 1 # a8 wwmewa fwoafg
TR ETE 39 ara 77 giafes g JnE
fe #7 %% ai /@ Tar 5 99 9 78
g 0w a% ¥ wfafes gar o
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HFTS IS8 A7 GIFIT HT AAAT G2T |
TG FH AT ZHT FGTT FT TF AATST & |
# waaar § f$ gy =¥ &1 A9 qU
wfaFT grar afeq Fdifs o8 oo
FT ESE &, T F1% QAT T-FoeaaT
1T T arar A8 g Ay § g w #%
W a1 fr ®e@ § 39 T[T T IS
2t ifen i T 39 899 & w9
qra7rq, fqaq Fraa7 &1 w9 3O«
g a7 & ¥ ag faf=r w7 91 @,
aw & fadrs or @Y g Qv SIAF1 OO
afasre g1 5 &t aod] qadty 90 &5
MY 37 g feqFvuwT g1 |
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& Ivg Far g 7 udy aigr &t
wwifeag &1 & 37 9T Aufas qraa
TEEAT HIHTAT

Surr M. GOVINDA REDDY
(Mysore): Madam Deputy Chair-
" man, I am grateful to the hon, Mem-
bers who have participated in this
debate. I am very happy to find that
many Members have ltaken g verly
keen interest ang have assisted in
offering suggestions. I am glad that
this opportunity hag made the Mem-
bers go through the rules of proce-
dure, particularly those Memberg for
whom keeping in constant touch with
the rules is found to be absolutely
necessary. I am thankful to the Mem-
bers, Madam, who have appreciated
the work of the Committee, who have
paid high compliments to your able
guidance as Chairman of the Com-
mittee, to the very good work and
useful work put in by the Secreta-
riat in assisting the Committee in its
work and also to the Memberg who
have taken a lot of trouble in formu-
lating this report. I must here say
that some of the Members who were
in the Committee are not here today.
If they were here, certainly 'they
would have been very happy to see
that theiy work received such high
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apperciation ip this House. Some of
them have retired, and I take this
opportunity to thank such Members
as have been in the Committee and
have assisted the Committee and
have not had the opportunity to be
here to hear the House welcoming

this report.

The debate, generally, Madam, has
strayed beyond the scope of the report
of the Committee. Ip fact it has been
a genera] resume of the work of this
House for the past twelve years, of
the opportunities we have hag or of
the opportunities we could have had
sort of thing. Although
many Memberg have touched op many
points, stil] amendments have been
tableq only on a few of the Rules.
But I do not mean tp say that their
references to the several points—
points on which they have not tabled
amendments but on which they have
made remarks—are not quite relevant,
certainly they are relevant, and they
are very useful suggestions. In fact,
this debate has been very valuable
in throwing much light on the Report
of this Committee.

There is no time at my disposal.
So, I will very briefly cover some of
the points which need reply. Of
course, many points do need reply
but I will take some points which are
very relevant and reply very briefly.

Before going to that, I would men-
tion that there was a very factual
error committed by one of the hon.
Members when he said that although
we were revising our Rules at this
late stage, still we hag an advantage
over the other House which had not
vet done this work. It is not correct.
The other House had adopted the
Ruleg under article 118(1) on the
22nd December, 1956 and later on also
the other House has modified those
Rules; one or two modifications were
adopted next year. So, that is not
factually correct.
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Now, much of the criticism or sug-
gestion or discussion has centred
round the subject of quaestions. About
question three parts have been made
—admissibility of questions or rejec-
tion of questions, answering ques~
tions gnd then the various clauses
that determine the nature of ques-
tions. These are the three aspects on
which several Members have made
remarks. .

Now, with regard to admissibility,
several Members have cast some re-
flection on the Secretariat. Well, the
Secretariat can only go by the Rules,
by the conditions, prescribed here.
Unless we say that these conditions or
qualifications for a question should pot
be there, I do not think we can blame
the Secretariat. You wil] remember,
Madam Deputy Chairman, that I was
one of those, in the earlier stages of
this House, who was putting many
questions regularly and I also had the
misfortune to have many of my ques-
tions rejected. And it is true, as many
of the hon, Members have said, that
questions which have beep rejected
on one ground have been admitted
again on the same ground. It has
happened like that. But that gepends
upon the particular person handling
the question and his interpretation put
upon that. However much we may
put down these Rules, however much
a fool-proof framework we can devise
for the guidance of those who have
got to function and deal with these
questions, still there is the subjective
element which we cannot avoid, and
it is a matter of interpretation.
Therefore, we should not blame the
Secretariat because nobody can say
that they do it with any mala fide
intention. Al} that we can say Iis,
they can exercise their judgment
either wrongly or correctly or indiff-
erently. So, it is open to every Mem-
ber, when he feels that hig question
ought not to have been rejected, to go
to the Secretariat, sit with the con-
cerneg section ang then discuss with
them. That was what I was doing;
that is what many of the Members
havie been doing. Then after a dis-
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cussion, either the person understands
that his interpretation was wrong or
he convinces us that hig interpreta-
tion was right and that the question,
as the Ruls is framed, cannot be
admitted. And jt must be realised
that the admissibility or rejection of
questions is in the name of the Chair-
man. Although one section of the
Secretariat handles the questions,
still it is done in the name of the
Chairman. So, it is not correct pro-
priety to bring the Secretariat into
question here. The remedy is open
to us to go to them and discuss with
them. But the disappointment is
there; I have also had that disappoint-
ment. It is true that when in one
House on one ground a question is
rejected, in another House on the
same ground that question is accepted.
It has happened like that, But there
can be no remedy except going there
and having a personal discussion.

With regard to the second point,
that is answering questions, I think
some remarks have been made attri-
buting a sort of motive to the Minis-
ters. Madam Deputy Chairman, I
would humbly like to submit that we
should not question the bona fides of
the Government. If we begin to
question the bong fides of the Govern.
ment there can be no end to it and
we cannot carry on. Even granting
that a Minister may be acting mala
fide, we must take it that he is acting
bona fide. But a Minister may err.
He is not infallible and the Secretariat
which furnishes him with answers is
also not ‘infallible. I have found often
that the factual material gupplied to
the Minister hag not been quite cor-
rect, it has been wrong, and we have
found on many occasions, more than
one hundred occasions, here g5 Minis-
ter coming next day or a few days
later and correcting his reply saying
that the information or fact that he
gave was wrong and that he was cor-

recting it. So, no male fide intention
should ever be attributed to any
Minister in answering questions.

And gbout the definiteness or precise-
ness of the answers, the Ministers can
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only give us such answerg as could
be based upon the material that is
furnished to them by their Secreta-
riats. We cannot expect a Minister
10 know or have first-hand informa-
tion on all the subject matters, he can
only depend upon the factual mate-
rial that is supplieq to him by his
Ministry. Therefore, I think it is
wrong to attribute any male fide
to them.
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And the third aspect of this ques-
tion is...I forget which, One was
admissibility or rejection of questions.
The other was answering questions.
With regard to Short Notice Questions
the Committee hag gone into it at very
great length and has made improve-
ment. Therefore, there could be no
grievance on that ground.

So, there can never be misleading
answers. There can be wrong
answers that are not corrected and
therefore there ig no malg fide on the
part of the Government.

A lot was gaid about the relations
between the Chair and the Members.
Of course, cordia] relations do exist
and should exist. But the hon. Mem-
bers, particularly those who Tave
made this remark here, are the very
persons who are the offenders—I
should say very humbly—against the
Chair. I havie seen—ang with very
great pain in my Theart—that the
Chair’s rulings or orders are, if not
disobeyed, flouted. I should think that
we all—every Member of the House
—owe it to the decency and dignity
of the House and to the pledge that
we have taken to respect the wishes
of the Chair. 1 was listening yester-
day to the peroration made here yes-
terday by one of the Members
opposite for more than half an hour
that we should not do this or that
angd we should make this or that, and
it is the very genileman who has
offended the dignity of the House on
many a day, almost every day. I
think Members should be conscious
that they owe it to the House gnd
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to themselves that they should behave

with dignity and decorum.

In this respect, I may also touch
upon the other point about bringing
in the policeman although it is not
relevant here. There-is no rule on
that matter. Ap hon, Member waxed
eloquent that it was undemocratic to
bring in the policeman and all that.
But, well, why should such g situa--
tion at all occur of bringing in the
policeman? If hon, Members behave
as they ought to, as they have taken
the pledge of this House, as Members
who know the Rules and who are
cultured, then there will be no need
for the Chair to admonish them at all,
let alone naming a Member or asking
him to leave the House. So that con-
tingency of using force or employing
anybody to use force does not arise
at all if Members abide by Rules and
if Members observe ordinary decency.
Unfortunately we have had one or
two instances in this House and else-
where of scenes which needeq the
Chaiy to have called the Marshal.
But the Chair, I must say, whosoever
was the occupant of the Chair, has
shown great indulgence to the Mem-
bers. It is only on account of the
indulgence of the Chair that the
dignity of this House has been kept
up so long. Therefore, when we take
advantage of democracy and of the
privileged position of the Members
here and say anything and everything,
whatever the subject be, by bringing

in names, using abusive language and

disobeying the Chair, then the only
remedy open to the Chair is to use
force and to throw that Member out.

Surt P. N, SAPRU: Absolutely.

Surt M. GOVINDA REDDY: With
regard to the election of the Deputy
‘Chairman, several suggestions were
offered. One was that the Deputy
Chairman should be from the Opposi-
tion. It is good in principle. I have
no doubt about it. But it should be
subject to the condition that the
Opposition knows its duty. Now,
Madam, I must humbly say here that
the role of the Opposition as played
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in our country is far too different
from the role the Opposition is play-
ing in Western countries. In the
Western countries although their main
object is to get an upper hand on the
Government, to dismiss the Govern-
ment, they do it in a very decent
manner. First of all, they do not make
use of the floor of the House to abuse
the Government. They may defeat a
motion of the Government. They may
attack the Government. I do not ask
them to give any quarter to the Gov-

ernment’s failings. Let them con-
demn the Government let them
criticise it but let them not use

abusive language for the Government.
Oleesd o3 lay 1 Jllaee o2

Ut ofadepan Gla S gea Kl
| = Ugh | yagd badd a8

Tt wezer WA ¢ agr @ glaa
I &, AT IFA § AfFA TQr AV
gar A% grar 1]

Surr M. GOVINDA REDDY: In the
Western countries they will never use
their privileged position to bring the
Government into contempt. As I said,
constitutionally they might defeat the
measures of the Government but they
will not bring the Government into
contempt. They will try to win over
the electorate in their favour and
returning in a majority will defeat
the Government. Thatis a very sound
principle. That should be observed
here too. If our Opposition comes up
to that level, certainly we, the ruling
Party, will be very glad to give the
Deputy Chairmanship to the Opposi~
tion. But supposing we do it under
the present circumstances, looking at
their behaviour in the Joint Session
and looking at the behaviour of one
or two of their Members here, if that
is the characteristic behaviour of the
Opposition, what will be the position?
If we give the key post like the
Deputy Chairman’s post into the
hands of the Opposition, they may
obstruct the proceedings of the House

+f 1 Hindi transliteration.
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altogether. Therefore, Madam Deputy
Chairman, unti]l such time as the
Opposition does not attain to a level
of decent, gentlemanly behaviour with
the Government, we cannot concede
that advantage to the Opposition. I
do not mean to say that all Opposi-
tion Members are like that. In fact
very few Opposition Members are like
that. I should say that most of the
Opposition Members are behaving
very well and I must compliment
them on that.

An hon. Member opposite suggest-
ed that the Deputy Chairman should
be elected from the Opposition. How
can that. be? It is a contradiction
in terms. If the Deputy Chairman is
to be electeq by a majority of votes,
certainly the De-puty Chairman will
belong to the ruling Party which com-
mands a majority,

Surr DAHYABHAI V. PATEL: Free

vote need not necessarily be the
majority.
Surt M. GOVINDA REDDY: I can

understand if it ig a convention. It
is good in principle if a convention is
developed on the basis of happy, cor-
dial relationship between the Trea-
sury Benches and the Opposition. 1t
is good in principle I do not deny. But
1 was pointing out the contradiction
in the hon, Member's argument that
the Deputy Chairman should be elect-
ed by majority vote and at the same
time he should belong to the Opposi-
tion Party.

PanoiTr S. S. N. TANKHA (Uttar
Pradesh): There is no contradiction.
He wants the ruling Party to vote
for the Opposition Members,

Surr M. GOVINDA REDDY: There
is no question of election from the
Opposition  unless a convention is
established.

Surr A. D, MANTI:
general agreement.

It is election by

n

Surr DAHYABHAI V. PATEL: By
a free vote and not by a whip.

AN Hon, MEMBER: Which whip?
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Surr DAHYABHAI V. PATEL:
Congress whip.

Surr M. GOVINDA REDDY: With
regard to other matters several other
Members have glready spoken and,
therefore, 1 am not taking the time of
the House. Several Mambers on this
side and that side have cleared cer-
tain points. I have also answered the
criticism with regard to codification
of the law. Distinguished lawyers
have spoken that it is mot necessary
to codify the law. Supposing the law
is codified and an amendment to a
Bill is accepted. Now if there is
noticed misbehaviour in the joint ses-
sion or in the session here and if such
a thing comes under codified privi-
lege, then it becomes very difficult of
implementation. Therefore, it has
always to be left to convention.

There was a suggestion that there
be g Committee of Assurances. Now
the Parliamentary Affairs Ministry has
been from time to time laying state-
ments here as to the assurances that

they have been able to implement,
1 have got three reports here. I am
not reading all of them. In 1961-62

in the Lok Sabha and Rajya Sabha
respectively whereas 987 and 251
assurances were recordeg 593 and 176
were implemented. In 1962-63 where-
as 854 and 479 were given, 567 and
307 were implemented, and in 1963-64
whereas 781 assurances were givep in
the Lok Sabha 563 in the Lok Sabha
and 283 in the Rajya Sabhg were
implemented. Therefore, I do not
think a Committee of Assurances will
serve any purpose when the Ministry
of Parliamentary Affairg is already

*. discharging that Tunction,

Only one point more I would like

i0o touch upon, and that is about
Adjournment Motions.
Suarr NIRANJAN SINGH: What

about the talk going on there? 'The

Minister is having consultations,

Surt M. GOVINDA REDDY: I was
speaking about Adjournment Motions.
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There is a difference, as I pointed out
in my speech when 1 moved the
motion, belween an Ajournment
Motion here and in the Lok 'Sabha.
An Adjournment Motion involves &
failure on the part of the Government.
It is not only that the matter should
be urgent and of public importance
and of recent occurrence but there
must be involved a failure on the
part of the Government. It iz only
in such matters that an Adjournment
Motion can be tabled.- If a {failure
on the part of the Government is
involved ang if an Adjournment
Motion is moved and passed, it means
a no-confidence motion in the Govern-
ment. That cannot be done in this
House. So the Committee, after
great discussion, has provided in draft
rule 180 for “Calling Attention to
Matters of Urgent Public Importance”,
What we have to do is tg bring to the
notice of the Government that a
matter wof urgent public importance
has occurred which deserves the atten~
tion of the Government. In this House
this cannot be done by moving an
Adjournment Motion when the Gov-
ernment ig not responsible to this
House. Of course, in the Lok Sabha
they can ask the Government to resign
if they pass an Adjournment Motion.
Here we have the advantage of draft
rule 180 which ig a new rule where
we have provided for “Calling Atten-
tion to Matters of Urgent Public
Importance” apart from the other
rules where we have provideg for
No-Day-Yet-Named  Motions and
Motions for Papers.

Madam, I do not like to take the
time of the House any more at this
stage. As to amendments when we
go through the ruleg I will come to
them.

Tre DEPUTY CHAIRMAN: The
question is:

“That the Rules for regulating
the proceduns and conduct of busi-
ness in the Rajya Sabha under
clause (1) of article 118 of the Cons-
titution as recommended by the
Committee appointeg by the Rajya
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Sabha by its resolution of Septem-
ber 7, 1962, be taken into considera-
tion.”

The motion was adopted.

Tue DEPUTY CHAIRMAN: We
shall now take up the rule by rule
consideration.

Rule 2—Definitions

Tur DEPUTY CHAIRMAN: There
are four amendments. Mr. Bhargava.

Sart M. P BHARGAVA: 1 am not
moving amendment No. 3, I move the
rest. I move;

1. “That at page 1, after line 9,
the following be inserted, namely:

‘Bulletin® means the Bulletin
of the Council of States (Rajya
Sabha) containing (a) a brief
record of the proceedings of the
Council at each of its sittings; (b)
information on any matter rela-
ting to or connected with the busi-
ness of the Council] or other
matter which in the opinion
of the Chairman mav be
included therein; and {(c) infor-
mation regarding Committees of
the Council or Joint Committees
of the two Houses; .”

2. “That at page 1, after line 22,
the following be inserted, namely:

‘Lobby’ means the covered
corridor immediately adjoining
the Chamber angd coterminus with
it; .

4. “That at page 2, after line 5,
the following be inserted, namely:

‘Table’ means the Table of the
Council of States (Rajya Sabha).”

The questions were proposed.

Surr M. GOVINDA REDDY: These
matters were considered by the Com-
mittee because these have been pro-
vided for in the rules of the Lok
Sabha, T leave it to the House without
giving my own opinion. I would have
accepted them if the Committee had
not considered them. Since the Com-
mittes had considered them and have
318 RSD-—T.
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not accepted them I think I should
better leave it to the House.

Tue DEPUTY CHAIRMAN: The
question is:

1. “That at page 1, after line 9, the
following be inserted, namely:

‘Bulletin’® means the Bulletin
of the Council of States (Rajya
Sabha) containing (a) a  brief
record of the proceedings of the
Council at each of its sittings;
(p) information on any matter
relating to or connected with the
business of the Council or other
matter which in the opinion of
the Chairman may be included
therein; and (¢) information
regarding Committees of the
Council or Joint Committees of
the two Houses;.”

The motion was adopted.

Tue DEPUTY CHAIRMAN: The
question is:

2. “That at page 1, after line 22,
the following be inserted, namely:

‘Lobby’ means the covered cor-

ridor immediately adjoining the
Chamber and coterminus with
it; .

The motion was adopted.

Tue DEPUTY CHAIRMAN: The
question is:

4. “That at page 2, after line 5,
the following be inserted, namely:

“Table’ means the Table of the
Council of States (Rajya Sabha).”

The motion was adopted.

Tee DEPUTY CHAIRMAN:
question is:

“That Rule 2, as amended, stand
part of the Rules.”

The

The motion was adopted.

Rule 2, as amended, was added to
the Rules.

Rules 3 to 13 were added to the

Rules.
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Rule 14—Allotment of time for dis-
‘ cussion of President’s Special
Address
LEADER or tTHE HOUSE
- M. C. Cnagra): I move:

5. “That at page 4, line 10 aflter
the word ‘Chairman’ the words ‘in
consultation with the Leader of the
Council’ be inserted.”

(SHR1

% The question was proposed,
" Swrr M. GOVINDA REDDY: I
accept it.
Tur DEPUTY CHAIRMAN:; The
question is:

5. “That at page 4, line 10, after
the word ‘Chairman’ the words ‘in
consultation with the Leader of the
Council’ be inserted.”

The motion was adopted.

Ty DEPUTY CHAIRMAN: The
dquestion is:
“ That Rule 14, as amended, stand
part of the Rules.”
The motion was adopted.

Rule 14, as amended, was added to
the Rules,

Rules 15 to 19 were added to the
Rules.

Rule 20—President’s Address under
article 86(1) of the Constitution

Sarr M. C. CHAGLA: I move:

6. “That at page 5, line 5, after
the word ‘Chairman’ the words ‘n
consultation with the ‘Leader of the
Council’ be inserted.”

The question was proposed.

Sarr M. GOVINDA REDDY: 1
accept it.

Tae DEPUTY CHAIRMAN:
question is:

The

6. “That at page 5, line 5, after
the word ‘Chairman’ the words ‘in
consultation with the Leader of the
Council’ be inserted.”

The motion was adopted.
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Tue DEPUTY CHAIRMAN: The
question ls.

“That Rule 20, as amended, stand
part of the Rules.”

The motion was adopted.

Rule 20, as amended, was addeq to
the Rules,

Rules 21 and 22 were added to the
Rules,

New Chapter VA4

Surr J. S. PILLAIL: I mave:

7. “That at page 5, after line 18,
the following be inserted, pamely:

‘New Chapter VA

22A. When the Houses of Parlia-
ment are assembled together un-
der clause (1) of article 86 or
clause (1) of article 87 or when
the Members of the Rajya Sabha
alone have assembled under
clause (1) of article 86 of the
Constitution, no Member shall ob-
struct or interrupt either before
or after or during the Address
with any speech or point of order
or in any other manner, gnd such
obstruction of interruption shall
be regarded as a gross breach of
order of the Council and shall be
dealt with by the Chairman as
such at the next sitting of the
Council’.”.

The question was proposed.

Surt M. GOVINDA REDDY: I do
not accept it.
Tue DEPUTY CHAIRMAN: The

question is.

7. “That at page 5, after line 19,
the following be inserted, namely:
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22A. When the Houses of Par-
liament are assembled together
under clause (1) of article 86 or
clause (1) of article 87 or when
the Members of the Rajya Sabha
alone have assembled under
clause (1) of article 86 of the
Constitution, pno Member shall
obstruct or interrupl either be-
fore or after or during the Ad-
dress with any speech or point of
order or in any other manner,
and such obstruction or interrup-
tion shall be regarded as a gross
breach of order of the Council
and shall be dealt with by the
Chairman as such at the next sit-
ting of the Council’.”,

The motion was negatired,
Rule 23 was added to the Rules.
New Rule 23A

Surr J. S. PILLAI: 1 move:

8. “That at page 5, after line 30,
the following be inserted, namely:

‘23A. Obituary References, if
any, shall have priority over
every other business of the Coun-
cil” ) '

The question was proposed.

Surr J. S. PILLAI: I need not
make a speech. Condolence resolu-

tions should have preference over
other matters in the House. That is
why I move this amendment,

Surr M. GOVINDA REDDY: 1t is

the opractice that we have been fol-
lowing so far that ...

Surr J. S. PILLAI: It is a bad
practice and you must rectify it.

Surr M. GOVINDA REDDY:
not accepting it.

Surt J. S. PILLAI: Hitherto the
practice has been thai condolence re-
solutions are taken up after the ques-
tion hour. I want them to be taken
up at the vely beginning of the sitting.

I am
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Tue DEPUTY CHAIRMAN: It

will be put to the House. The ques~
tion is:

8. “That at page 5, after line 30
the following be inserted, namely:

‘23A. Obituary Re’erences, f

any, shall have priority over
every other business of the Coun-
cil’.”

The motion was negudtived,

Rule 24—Allotment of time for Pri-
vate Members’ business

Tue DEPUTY CHAIRMAN: There
are two amendments in the names of
Mr, Chagla and Mr. Bhargava,

Mr. M C. CHAGLA: I am not mov-
ing the amendment standing in my
name,

Sert M. P. BHARGAVA: I move:

10, “That at pages 5 and 6, for rule
24, the following be substituted,
namely: ’

‘24, Unless the Chairman other-
wise directs every Friday shall be
allotted for the transaction of pti-
vate members’ business:

Provided that the Chairman may
allot different Fridays for the
disposa] of different classes of such
business and on Fridays so allotfed
for any particular class of Lusi-
ness, business of that class shall
have precedence: ‘

Provided further that the Chair-
man may, in consultation with the
Leader of the Council, allot any
day other than a Friday for the
transaction of private members’

1

business’.

The question was proposed,

v

.

Surt M. P. BHARGAVA: It is a.»
very simple amendment. At the
beginning of what is provided for in
rule 24 by the Commiitee 1 want to .,
insert the words, “Unless the Chair- .
man otherwise directs” and it goes on
as in the draft rule, and the third
proviso 1 want to delete. That is all.
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SHrr M. GOVINDA REDDY. I
accept the amendment.

Tue DEPUTY CHAIRMAN: The
guestion is:

10. “That at pages 5 and 6, for
fule 24, the following be substitut-
ad, hamely;

‘24, Unless the Chairman other-
wise directs every Friday shall be
allotted for the transaction of
private members’ business:

Provided that the Chairman
may allot different Fridays for
the disposal of different classes
of such business ang on Fridays
so allotted for any particular class

L shall have precedence:

Provided further that the Chair-
man may, in consultation with the
Leader of the Council, allot any
day other than a Friday for the
transaction of private members’

U1

business’.

The motion was adopted.

Tue DEPUTY CHAIRMAN: The

question is:

“That rule 24, as amended, stand
part of the Rules.”

The motion was adonted,

Rule 24, as amended, was added to
the Rules. . ’

Rules 25 to 46 were added to the
Rules.

Rule 47—Conditions of admissibility of
aquestions

Tue DEPUTY CHAIRMAN: There
are three amendments jn the name of
Mr, Mani.

SHrR A. D. MANI (Madhya Pra-
desh): Madam, can I deal with the
first amendment and then, later on,
move my other amendments? I
move:

: . 524
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11. “That at page 11, sub-rule (2),
in clause (i) the words ‘and precise-
ly be deleted.”

The question was proposed.

Tae DEPUTY CHAIRMAN: You
have already spoken on your amend-
ments.

Surr A. D. MANI: I have moved
the amendment and I want to reit-
erate what the amendment is. I want
the deletion of the phrase “and pre-
cisely” from the clause “It shall be
clearly ang precisely expressed;”.

Mgr. GOVINDA REDDY:
accepting it.

Tee DEPUTY CHAIRMAN:
question is:

I am not

The

11. “That at page 11, sub-rule (2),
in clause (i) the words ‘and precise-
ly’ b2 deleted.”

The motion was negatived,
Surr A. D. MANI: I move:

12. “That at page 11, sub-rule (2),
clause (vi) be deleted”
The question was proposed.

Sert M, GOVINDA REDDY: I am
not accepting the amendment.

Tue DEPUTY CHAIRMAN:
question is:

The

12. “That at page 11, sub-rule (2),
clause (ix) be deleted.”

The motion was negatived,

Surt A. D. MANI: I move:

13. “That at page 11, sub-rule (2),
clause (ix) be deleted.”

The question was proposed.

SRt M. GOVINDA REDDY: I am
not accepting this amendment.

Tug DEPUTY CHAIRMAN: The
guestion is:
13. “That at page 11, sub-rule

(2), clause (ix) be deleted.”
The motion was negatived.
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Tee DEPUTY CHAIRMAN: The
guestion is:

“That Rule 47 stand part of the
Rules.”

The motion was adopted.
Rule 47 was added to the Rules.

Rules 48 to 57 were added to the
Rules.

v

Rule 58—Shaort notice questions

Tue DEPUTY CHAIRMAN: There
are four amendments, No, 14 in the
name of Mr. Chagla, No. 15 in the
name of Mr. Mani, No. 16 in the name
of Mr. Dahyabhai Patel and No. 17
in the name of Mr. Chordia.

Surt M. C. CHAGLA: May I sug-
gest that Mr. Mani’s amendment be
taken up first because if that amend-
ment is carrieq, then the cther
amendments will not arise?

SHr1 A. D. MANIL:

15. “That at page 15, sub-rule (3)
be deleted.”

1 move:

The question as proposed.

Snrr M. GOVINDA REDDY:
not accepting it.

Tue DEPUTY CHAIRMAN: The
question is:

I am

15. “That at page 15, sub-rule (3)
be deleted.”

The motion was negatived,

Sur1 M. C, CHAGLA: May I move
my amendment No. 14? I move:

14, “That at page 15, lines 7-8,
the words ‘or for an earlier day if
the Chairman, in ithe circumstances
of the case, considers it so ncces-
sary’ be deleted.”

The question was proposed.

'Surr M. GOVINDA REDDY: I am

accepting it.

Surt BHUPESH GUPTA: What is
that actually? I want to know.
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Surr M. C. CHAGLA: If you kind-
ly turn to page 15 of the book, sub-
rule (3) sayg this:

“If the Minister is not in a posi-
tion to answer the question at short
notice and the Chairman is of
opinion that the question is of suf-
ficient public importance to be oral-
ly answered in the Council, he may
direct that the question be placed as
the first question on the list of
questions for the day on which it
would be due for answer under
rule 39 or for ap earlier day if the
Chairman, in the circumstances of
the case, considers it so neces-
sary:”.

5 P.M.

What 1 am submitting t¢ the House
is that the words *‘or for an earlier
day if the Chairman, in the circums-
tances of the case, considers it so ne-
cessary” be deleted, In the case of a
short notice questivn, I am  sure
every responsible Minister, if he has
got the necessary information, will
come and give it to the House. If he
has not, then the ordinary time should
b given and not any time less than
the ten days’ notice time required.

Surt BHUPESH GUPTA: Madam,
1 oppose this amendment and I have
to say something on it. It is for the
Chairman to decide about the time.
The Minister should go to the Chair-
man and convince the Chairman as
to whether it should be ar: earlier date
or not. We are not taking the right
to ourselves. We are leaving it in
the hands of the Chairman, OQur ex-
perience is that Ministers are some
times very tardy in such matters and
even if they are in a position to ans-
wer, they do not do so, for a variety
of reasons. Therefore, 1 think the
present arrangement is quite good
and if the Minister has a very strong
case then he can go to the chamber
of the Chairman and meet the Chair.
man and convince him and then it is
for the Chair to tell us why no
earlier date could be fixed and then,

-



527 Rules for regulating | RAJYA SABHA ] and Conduct of Buszness 528

the Procedure
[Shri Bhupesh Gupta.]

of course, what has been suggesied
here may be adopted. I, therefore, op-
pose this amendment.

Tre DEPUTY CHAIRMAN: Before
I put amendment No. 14 to the vote
of the House, I shall dispose of
amendment No, 16 standing in the
name of Mr, Dahyabhai Patel,

Surt DAHYABHAI V. PATEL:
Madam, I move:

16. “That at page 15, for sub-rule
(3), the following be substituted,
namely:

‘(3) If the Minister is not in a
position to answer the question at
short notice and the Chairman is
of the opinion that the question
is of sufficient puklic importance
to be orally answered in the
Council, he may direct that the
question be orally answered im-
mediately after the Question
Hour on the day on which it
woulg be due for answer under
rule 39:

Provided that not more than
one such question shall be ans-
wered on any one day.”

The question was proposed.

Surt M. GOVINDA  REDDY:
Madam, I am not accepting the
amendment,

Surr V. M. CHORDIA (Madhya

Pradesh): Madam, I beg to move:

17. “That at pages 14 and 15, for
rule 58, the following be substlituted
namely:

‘58. A queslign relating to a
matter of public importance may
be asked with shorter notice than
ten clear days and if the Chair-

in the Rajya Sabhe

man is of opirion that the ques-
tion i3 of an urgent character he
may direct that such question
shall be answered on a' day fixad
by the Chairman.’”

The question was proposed.

it freega aamEe dtefgay
JqTEAY AR RAT, 1 F 19 faar § SuET
Tt qrvry ag & 4 gary faal v ar
TUHT AT ¥ § T WA W AGT
sgacaAr o, Faad wsw ag ¥ fF ¢
If the Minister concerned agrees to
reply” i ww FI fear #:
“If the Minister concerned is in a
position to reply.” P oauy A
gg & war fF 9§ g@t g a3
S99 FAET WERT ¥ Az Ay AT
3¥ 4 &t 2G4 7 5T guq 1 qgfne
#4, 59 9@ &1 adr vefae 3
Mz @y ffeataqi 1 297 5 599
feqt & Adr ®wgiEw wary 2 aFy F
HAFT G, A8 T 6 I(A & AT &
ar 0 AT T g Wy av usgfwe
F4, @ fov ag w97 usfae 7 ang
g1 & ara9a s, 4g QI FT AW AL
w47 AgRT ¥ FUT @ fzar @ O
T ST T ATE a7 &4 TG a7 FIRC
FLaq A1 Ig forat o grag ¥ ofaw
AF FFT AT FFAT | HIT ATA aF FT
sfagra ag  Fawar g 5 gwid Ad
wEIEa FRT W GAIW A9A AT WWr
gAAT AFT TG I gty A &
ag g% qimfaal ®1 greAr FET
qgaT § WY wg W2 afey adgae
giv & a7 29y urer oxwfaar gt §)
Y g AT qIEA ¥ WAy gAtar
#1¢ «t fafaee< ot framfaas g
THY W FTERIAWA R a7 §®C-
W, P HFRIIGA A QT & ma%
TG g & 9 ag wara fear ar gar &
“The information is being collected.” {
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v Afer FEvET o @ A AR
WL F FIT 9G T A7 F(E 43 AT qar
for 7Y gmaT FaTa 3T g 1w
W mE  Aifew FE@vww gar & ar
54 g H1aF g i, % 5§ oy
q2 @7 & waardl ¥ qoa weaw
F faxr g & & st gfafages
sara wfey 1§ afz sew § oar
W@ wiel 9 5 Al wHew g &
wpfa € 7l @ 7Y oftga o AT
T OF A wF7 &7 767 WL F efpa
7Y ST aT a7 JTHT wET A v
wnd a1 9 & T | a8 TS T
T AET & | g A gfrerw §, gy
@r X Y ¥&F A ¥ oy wmE Afzy
FAEA 3 00 99 ¥ § Jgdn any
T a9 fegmars fro wre waY
wgRa T 93 fewwens av fay, woF
' ¥ YT G2 A ¢ 5y feamars
fFar @ 5 ST & 3¢ F ey
F faar | ar 3w ofcfeafa aurt gar-
ga &1 TOTA ¥ uawe w2
T IR & I8 A7 g <@ 0F
¢ if the Chairman is of opinjon that
the question is of an urgent charac-

ter he may direct that such question
shall be answered on @ day fixed by

the Chairman-g7 £% Zima ST HfaF1T
TN X R, g AuAl 3T 4 T} & uw
Sz 3mAT grv feaar R € 1 oww ug
gfysre wfagt F1 IFT AT gAHT
¥ fasg #w FT W@ ¥ 1 znfad &3
g T AT @ &, § ST & F1IWT
& fF ag wfgw Jaws #y faa
srar =nfed, wE wEw & wrg ¥ g
afasr agf §m1 iy siiv sfaerw
7% a1d &7 5reAT § 05 gelt wdga oA
FT 99T T § |
Surr P. N. SAPRU: I should like
to support Mr, Chordia’s amendment.

I think it is a reasonable one and 1
think the power should vest in the
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Chairman and it should not vest in the

Minister,

Sarr M. GOVINDA REDDY:
Madam, T am not accepting the
amendment because the position of
the rule with the Government’s
amendment, omitting these words i3
much better than what it will be with
this amendment No, 17. It will be
more advantageous to the House.
Here absolute discretion i~ given to
the Chairman and {the Chairman
may fix a day or not, whereas under
the present rule the Chairman
should fix the date as per rule 39
with ten days’ notice. What Mr.
Chag'a wants py his amendment is to
take off the discretion 0f the Chair to
fix the question for an earlier date
than this ten days’ notice. So that
position will be better than the cne
with this amendment No. 17.

Tae DEPUTY CHAIRMAN: 1T
shall put amendment No. 16 to vote.

The question is:

16. “That at page 1§, for sub-rule
(3), the following be substituted,
namely:

“(3) If the Minister 15 not in a
position to answer the question at
short notice and the Chairman is -
of the opinion that the question is
of sufficient pubiic importance to
be orally answered in the Council,
he may direct that the question be
orally answered immediately after .
the Question Hour op the day on
which it would be due for answer
under rule 39:

Provided that not more than
one such question shall be ans-
wered on any one day. ”

The motion was negatived.
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17. ‘That at pages 14 and 15, for
rule 58, the following be substi-
tuted, namely:

‘8. A question relating to a
matter of public importance rnay
be asked with shorter notice than
ten clear days ang if the Chair-
map is of opinion that the ques-
tion is of an urgent character he
may direct that such question
shall be answered on ; day fixed
by the Chairman.’”

The motion was negatived.

Tue DEPUTY CHAIRMAN: The
question is:

14. “That at page 15, lines 7-8, the
words ‘or for an earlier day if the
Chairman, in the circumstances of
the case, considers it so necessary’
be deleted.”

The motion was adopted.
Tue DEPUTY CHAIRMAN: The
question is:
“That rule 58, as amended, stand
part of the Rules.”
The motion was advpted.

Rule 58, as amended, was added to
the Rules,

Rules 59 to 196 were added to the
Rules.

Rule 197—Sittings of the Committee
of Privileges

Surr M. C. CHAGLA: Madam, I
beg to move:

18. “That at page 50, line 31, after
the words ‘the Chairman’ the words
‘of the Committee’ be inserted.”

The question was proposed.

SHRI M. GOVINDA REDDY:
Madam, I accept this amendment be-
cause it removes a rea! defect.
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THE DEPUTY CHAIRMAN: The
question is:
18. “That at page 50, Jine 31, after
the words ‘the Chairman’ the words
‘of the Committee’ be inserted.”

The motion was adopied.

Toe DEPUTY CHAIRMAN: The
question is:
“That rule 197, a5 amended, be
added to the Rules.”

The motion was adopted.

Rule 197, qs amended, was added to
the Rules.

Ruleg 198 to 251 werc added to the
Rules.

New Rule 2514
Sarr J. S. PILLAI: 1 beg to move:

19. “That at page 63, after line
27, the following be inserted,
namely:

‘251A. (1) A Member who has
resigned the office of a Minister
may, with the consent of the
Chairman, make a personal state-
ment in explanation of his resigna-
tion.

(2) Such statement shali be
made after questions and before
further business set down in the
list of business for the day is enter-
ed upon.

(3) There shall be no debate on
such statement. But after it
has been made the Prime Minis-
ter or anybody aufhorised by him
may make a reply. The Member
(ex-Minister) shall send a copy
of his statement to the President
before he makes the statement
and shall obtain his permission;’ ”

The question was proposed.

Surr J. S. PILLAL: I move this
because there are Members of this
House who are in the Cabinet.
Suppose they resign; after resigna-
tion they cannot go to the other
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House and make 3 siatement explain-
ing their position. They should make
that statement here in this House.
Therefore, such a ruie as the one I
have suggested is necessary.

Suri M. GOVINDA REDDY: I am
not accepting this amendment, because
though they may be Members of this
House, they resign not the member-
ship in this House, but they resign
their membership of the Government.
Therefore, as member., of the Govern-
ment it is but proper that they should
make the statement there.

Tue DEPUTY CHAIRMAN: The
question is:

19. “That at page 63, after line 27,
the following be inserted namely:—

‘251A. (1) A Member who has
resigneq the office of g Minister
may, with the consent of the
Chairman, make g personal state-
ment in explanation of his resig-
nation.

(2) Such statement shall be
made after questions and before
further business get dowp in the
list of business for the day is en-
tered ypon

(3) There shal’ be no debate on
such statement. But fter it has
been made the Prime Minister or
anybody authorised by him may
make a reply. The Member (ex-
Minister) shall send a copv of his
statement to the President before
he makes the statement and shall
obtain his permission.’”

The motion was negatived

Surt J. S. PILLAIL: I challenge that
verdict.

Tae DEPUTY CHATRMAN: T have

said thal the amendment is lost.

Rules 252 to 267 were added to the
Rules.
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The Schedule added to the
Rules.

was

Rule 1 was added tc the Rules,

Surt M. GOVINDA
Madam, I beg to move:

REDDY:

“That the Rules, as amended, be
adopted as the Rules of Procedure
and Conduct of Business of this
House under clause (1) of article
118 of the Constitution.”

The question was proposed.

SRt BHUPESH GUPTA: 1 rise
only to signify our appreciation of the
efforts that have been made by the
Committee in formulating and now
the House finalising with certain am-
endments, the Rules. We only hope
that we shall try to live up to the
spirit of these Rules ang try to im-
prove upon them. My suggestion
would be that from time to time we
should review and come up before tho
House with such amendments as are
called for in the light of experience.
These are matters to which we can
apply our minds later but as we are
passing this measure as a result of
the collective efforts of all of us I
think we should have in mimnd that
the measures still requires a lot of
improvement, That we can do in
course of time but we should always
be seized of the need for improving
it.

Sarr M. C. CHAGLA: I should like
to join in the sentiments expressed by
my friend. We are grateful to the
Committee for the very arduous work
that has been done. May I only say
this that it is not so much in the form
of the Rules as in the gpirit in which
thev are enforced that traditions of
the House depend? This House has
got very high traditions ang I am
sure this House would always live up
to these traditions.
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There is only one more thing I
would like to say. Yesterday, in my
abse.lce, my [riend, Mr. Guptz, made
some disparaging remaik: about the
Leade; of the House. 1 do not know
whether he referred .o me personally
or to the institution

Surt BHUPESH GUPTA: Madam,
1 should like to say this. When I said
twelve years, he should know. He
has been here only for a very short
time. He can very well understand
that he was not very much in my
mind.

SHrr M. C. CHAGLA: I want to as-
sure this House thatl as Leader of the
House I would always be accessible to
every Member of this House. It wil
be my duty to look after not only the
Memberg behind me but all the Mem-
bers of all sides. That iz the duty of
the Leader of the Hous¢ and any
Member of this House may  always
come to me with any grievan ¢, with
anv suggestion and T <shall always
listen to it with the greatest conside-
ration. I can give this assuranco to
my friend, Mr. Gupta, that he can
always come to me and teil me what
his grievances are and not say next
time that the Leader is not acccssible.

Thank you.

Surr P. N, SAPRU: 1 would like
to express our appreciation of ‘the
very great work done by the Com-
mittee and I would like to congratulate
Mr. Reddy for the able manner in
which he hag piloted this measure. 1
must also thank the Secretariat and
vur thanks are particularly due to you,
Madam Deputy Chairman, for the
ability with which you conducted the
proceedings of the Committee. We
are sure that we are about to enter
into a new era with Mr. Chagla as
our Leader.

Sur1 M, P. BHARGAVA: Madam, I
wish to associate myself fully with
the remarks of Mr. Sapru and 1 offer
vou my congratulations for the manner
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in which you guided the deliberations
of the Committee.

Tur DEPUTY CHAIRMAN: The

question is:

“That the Rules, as amended, be
adopted as the Rules of Procedure
and Conduct of Business of this
House under clause (1) of article
118 of the Constitution.”

The motion was adopted.

MESSAGE FROM THE LOK SABHA

THE CONSTITUTION (SEVENTEENTH AM-
ENDMENT) Biry, 1964

’

SECRETARY: Madam, I have 1o re-
port to the House the following Mes-
sage received from the Lok Sabha,
sigheq by the Secretary of the Lok
Sabha.

“In accordance with the provi-
slons of Rule 98 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am direc.ed to en-
close herewith a copy of the Con-
stitution (Seventeenth Amendment)
Bill, 1964, which hags been passed
by Lok Sabha at its sitting heid on
the 2nd June, 1964, in accordance
with the provisions of article 318 of
the Constitution of India.”

Madam, I lay a copy of the Bill on
the Table.

Suri BHUPESH GUPTA: Madam,
may We know whether this Bill will
be taken up tomorrow?

Surt A, D. MANI: No. You were
not present in the meeting today.



